
3535 Election to Committee 2 APRIL 1933 Demands for Grants 353^

f i n i A i r  C e n t r a l  O i l s e e d s  C o m m it t e k  

D r. P. S. Deshmukh: I beg to move:
“ That in pursuance of clause (s) 

o f  Section 4 of the Indian Central 
Oilseeds Committee Act, 1946, as 
amended by the Indian Central 
Oilseeds Committee (Amendment) 
Act, 1952, the Members of this 
Hoxise do proceed to elect, in such 
manner as the Speaker may direct, 
four Members from among them­
selves to be members of the Indian 
Central Oilseeds Committee.”

Mr, Deputy-Speaker: The question
is :

‘̂That in pursuance of clause (s) 
o f  Section 4 of the Indian Central 
Oilseeds Committee Act, 1946, as 
amended by the Indian Central 
Oilseeds Committee (Amendment) 
Act, 1952, the Members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
four Members from among them­
selves to be members of the Indian 
Central Oilseeds Committee.”

The motion was adopted. 
to iA N  CitofTRAL Coconut Committee 

Dr. P. S. DeshmoUi: I beg to move:

“ That in pursuance of clause (g) 
o f  Section 4 of the Indian Cocomlt 
Committee Act, 1944 as amended 
b y  the Indian Coconut Committee 
<Amendment) Act, 1952, the Mem­
bers of this House do proceed to 
^ ect, in such manner as the 
Speaker may direct two Members 
from  among themselves to be mem­
bers o f the Indian Central Coconut 
Committee.”

Mr. Deputy-Speaker: The Question

sary, in connection with the foUowlie^ 
Committee, namely: —

Bate for Date for Date for 
nomination withdrawal eleeiion

1. National Food 
and igricnl- 
tnre Organi- 
aatlon Liaison 
Committee.

2. Indian Central 
OilseedB Com­
mittee. J

6-4-1953 7-4-195S 10-4-l#5l

8. Indian Central 
Coconut Com­
mittee. 7-4-1953 8-4-1953 14-4-196S

The nominations for these Commit­
tees and the withdrawal of candi­
datures will be received in the Parlia­
mentary Notice Office upto 3-30 pjm. 
On the dates mentioned for the purpose. 
The elections, which will be conducted 
by means of the single transferable 
vote, wiU be held in the Deputy Secre­
tary’s Room (No. 21) in the Parlia­
ment House between the hours of 
1-30 P.M. and 4 p.m.

DEMANDS FOR GRANTS

Mr. Deputy-Speaker: The House wiU 
now proceed with the discussion of the 
demands for grants relating to the 
Ministry of Commerce and Industry. 
The Demands are Nos. 1, 2, 3, 4 and 
110 and I shall formally place 
before the House.

Demand No. 1—Ministry of Com­
merce AND Industry

' ‘That in pursuance of clause (g) 
o f  Section 4 of the Indian Coconut 
Committee Act. 1944 as amended 
b y  the Indian Coconut Committee 
<Amendment) Act, 1952, the Mem­
bers of this House do proceed to 
elect, in such manner as the 
Speaker may direct two Members 
from among themselves to be mem­
bers of the Indian Central Coconut 
Committee.”

The motion was adopted.

Mr. Deputy-Spcaker: I have to in­
form  Members that the following dates 
Iwve been fixed for receiving ni>mina- 
tions and withdrawal of candidatures, 
and for holding elections, i f  neces-

Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding
Rs. 66,24,000 be granted to the 
President to complete the sum
necessary to defray the charges
which will come in course of pay­
ment during the year ending the 
31st day of March, 1954, in respect 
of Ministry of Commerce and 
Industry.”

D emand No. 2— Industries 

Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding
Rs. 10,90,93,000 be granted to the
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^?<esident to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1954, respect 
of Industries” .

D e m a n d  No. 3— C o m m e r c ia l  I n t e l l i ­
g e n c e  AND STATISnCS 

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Hs. 47,90,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1954, in respect 
of Commercial Intelligence and 
Statistics” .

D e m a n d  No. 4— M i s c e l l a n e o u s  D e p a r t ­
m e n t s  AND E x p e n d it u r e  u n d e r  
THE M i n i s t r y  o f  C o m m e r c e  ani> 
I n d u s t r y

Mr. Deputy-Speaker: Motion is:

“That ^ sum not, exceeding 
Rs. 36,90,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pajr-P 
ment during the year ending -the 
31st ,day of March, 1954, in respect 
of Miscellaneous Departments and 
Expenditure under the Ministry of 
Commerce and Industry'’,

D e m a n d  No. 110— C a p i t a l  O u t l a y  o f  
TPE M i n i s t r y  o f  C o m m e r c e  a n d  
I n d u s t r y

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding 

Rs. 5,70,99,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1954, in respect 
o f Capital Outlay of the Ministry 
of Commerce and Industry” .

Import and Export Policy
Shri M. S. Gunipadaswamy

(Mysore): I beg to move:j
“ That the demand wider the 

head Ministry of Commerce and 
Industry be reduced by Rs. 100.”

Competition between the Handloom 
ajid Cottage Industries and the 

large scale Industries.
Shri Sivamurthi Swami (Kushtagi):

i  beg to move:
“That the demand under the 

head Ministry of Commerce and 
Industry be reduced by Rs. 100.”

Present Crises in the Tea Indiistfiy
Shri N. Sreekantan Nair (Quilaik

cum Mavelikkara): I beg to move.
“ That the demand under the

head Ministry of Commerce and 
Industry be reduced by Rs. 100.**

Policy towards the Rubber Industry
Shri N. Sreekantan Nair: I beg to

move:
“That the demand under the

head Ministry of Commerce and 
Industry be reduced by Rs. LOO.!*

Policy in regard to the Control o f 
Foreign Trade

Shri T. K. Cbaudhuri (Berhampore): 
I beg to move:,

.“ That the demand under the
head Ministry of Commerce and 
Industry be reduced by Rs. 100.**̂

Unfair Discrimination in ForeigiL Ow n^ 
ed Firms in India against their Indim  

EmpU^ees.
Shri T. K. Chaadhmi: I beg to

move:
“ That .the demand under the

head Ministry of Commerce and 
Industry be reduced by Rs. 100.’*

Fa ilu r^ to encourage the Handloom 
Industry

Shri Veeraswamy (Mayuram— R̂e­
served—Sch. Castes): I beg to move:

“ That the demand onder the
head Ministry of Commerce and 
Industry be reduced by Rs. 100.’*

Protection to Cottage Industry
Shri Veeraswamy: I beg to mover

“That the demand under the
head Ministry of Commerce and 
Industry be reduced by Rs. 100.’*

Need for the Revival of the Handloom 
and Coir Industries

Shri N. P. Damodaran (Telllcherry)r 
I beg to move: ’

“ That the demand under the
head Ministry of Commerce and 
Industry be reduced by Rs. 100.**

Setting up a Coir Board and a C oir 
Marketing and Improvement Fund

Shri N. P. Damodaran: I beg t o
m ove:

“ That the demand under* the
head Ministry of Commerce and 
Industry be reduced by Rs, lOQ.’*
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Encouragement and Protection to Cot­
tage and Small Scale Industries

Shri Kelappan (Ponnani): I beg to 
m ove:

"^That the demand under the 
liead Ministry of Commeroe and 
Industry be reduced by Rs. 100.”

Kationalisation of Banks and Insurance 
Companies

Shri Kelappan: I beg to move:
‘̂That the demand under the 

head Ministry of Commerce and 
Industry be reduced by Rs. ICO.”

Export and Import Policy
SCiri C. R. Chowdary (Narasaraopet): 

I  beg to move:
“ That the demand under the 

head Ministry of Commerce and 
iidustry  be reduced by Rsw 100.”

PffBdominance of the British Monopoly 
A gency system in Commerce and 

Industry in India .
Shri Nanadas (Ongolfr—Reserved-

Ca;stc5): I beg to move:
*^hat the demand under the 

head lifinistry o f Commerce and 
Indufttry be reduced by Bs. 100/*

indiscriminate Tariff Protection given 
to  the Foreign Firms in India

Shri Nanadas: I beg to move:
‘ ‘That the demand under the 

iiead Ministry of Commerce and 
Industry be reduced by Rs. 100.”

J9on~implementation of the Central 
P ay Commission's Scales in respect of 
th e Employees under the Coffee Board

Shri Nambiar (Mayuram): I beg to 
m ove:

“ That the demand under the 
head Ministry of Commerce and 
Industry be reduced by Rs. 100.”

Non-recognition of the A ll India Coffee 
Board Employees Union

£Oiri Namuiar: I beg to move:
“ That the demand under the 

head Ministry of Commerce and 
Industry be reduced by Rs, 100.”

Liorge hcale Retrenchment brought in 
th e Textile Commissioner's Office in 

Bombay

Shri Nambiar: I beg to move:

“ That the demand under the 
head Ministry of Commerce and 
Industry be reduced by Rs. 100.”

Discriminatory Treatment meted out to  
the Staff of the Textile Commissioner's 

Office in Bombay etc
Shri Nambiar: T ic

“ That the demand ander the 
head Ministry of Commerce and 
Industry be reduced by Rs. 100.”

Failure to alter the Character o f  
Foreign Trade Specially Import Policy

Shri K. K. Basu (Diamond Harbour):
I beg to move:

“ That the demand under the 
head Ministry of Commerce and 
Industry be reduced by Rs. 100.”

Failure to protect the National 
Industries

Shri K. K. Basu: I beg to move:
“ That the demand under the 

head Ministry of Commerce and 
Industry be reduced by Rs. 100.”

Import and Export Policy
Shri Tnbidas (Mehsana West): I beg 

to move:
*That the demand under the 

head Ministry of Commerce and 
liidustry be reduced by Rs. 100.”

Policy o f sending Trade C om m M om  
abroad

Shri Tul^das: I beg to move:
“ That the demand under the 

head Ministry of Commerce and 
Industry be reduced by Rs. 100.”

Serious Threat of Fall in Price o f 
Coconuts and Coconut Oil

Shri Nambiar: I .beg to move:

“ That the demand under the 
head Ministry of Commerce and 
Industry be reduced by Rs. 100.”

Favouritism shown in Grant o f L iccn- 
ces to certain Merchants of Tuticorin 

in respect of Export of Onions

Shri Nambiar: I .beg to move:
“That the demand under the 

head Ministry of Commerce and 
Industry be reduced by Rs. 100.”

Policy regarding Sericulture Industry

Shri M. S. Gnrupadaswamy: I beg
to move:

**That the demand \mder TKe 
head Industries be reduced by 
Rs. 100.”
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Tailure to develop Cottage Industries 
Shri M. S. Gurupadas^ amy: I beg

to move:
“ That the demand under the 

head Industries be reduced by 
Rs. 100.”

Crisis con fron tin g ^ ^ e jea  and Coffee

Shri M. S. Gurupadaswamy: I beg to
m ove:

“That the demand under the 
head Industries be reduced by 
Rs. 100.”

Waste and Inefficiency^ in the Propa- 
 ̂ ganda Machinery

Shri M. S. Gunipadaswamy: I beg to
m ove:

“That the demand under the 
head Industries be reduced by 
Rs. 100.”

^reatmera to w a i^
. Hondloom Weavers •

Shri SiTMvHhl Sw uii: I beg to
anove:

“ That the demand under 
head Industries be reduced by 
Rs. 100.'' -

Tailure to develop Cottage Industries

Shri Veeraswamy: I beg to move;

“ That the demand under toe 
head Industries be reduced by 
Rs. 100.”

Suffering of the Handloom Weavers in 
Madras State

Shri Veeraswamy: I beg to move:
“ That the demand under the 

head Industries be reduced by 
Rs. 100.”

Policy regarding the development of 
Industry in the Five Year Plan

Shri C. R. Chowdary; I beg to move:
“ That the demand under toe 

head Industries be reduced by 
Rs. 100.”

Policy of Government in overcoming 
the Crisis in the Tea Industry

Shrimati Renu Chakravartty
(Basirhat): I beg to move:

“ That the demand under the 
head Industries be redswad by 
£<. 100.”

Policy of Industrial Development 
Shri Tulsidas: I beg to move: “

“ That the demand under the 
head Industries be reduced by 
Rs. 100.”

Appointment of the Secretary to the 
Rubber Board

Shri V. P. Nayar (Chirayinkil): I beg  ̂
to move:

“ That the demand under the 
head Industries be reduced by 
Rs. 100.”

Progressive Development
Trading

of State

Shri Kelappan: I beg to move:
“ That the demand under the 

head Commercial Intelligence and 
Statistics be reduced by Rs. 100.”

The Real Problems of the Handloom 
Industry

Shri Shramurthi Swami: I beg to 
move:

“That the demand imder toe 
bead IdisceUaneous Departments 
and Expenditure undCT the Blinis- 
try o£ Commerce and Industry be 
reduced by R& 100.”  
Working o f  the Tariff Commission
Shri Tnlsidas: I beg to move:

“ That toe demand under toe 
head Bliscellaneous Departments 
and Expenditure under toe Minis­
try of Commerce and Industry be 
reduced by Rs. 100.”

Delay in setting up the Iron and Steel 
Factory in Orissa

Shri R. N. S. Deo (Kalahandi- 
Bolangir): I beg to move:

“ That toe demand under the 
head Capital Outlay of toe Minis- 
*try of Commerce and Industry be 
reduced by Rs. lOfi.”

Vacillating Policy regarding Setting 
Up of the Iron and Steel Factory
Shri E. N. S. Deo: I beg to move:

“ That the demand under the 
head Capital Outlay of toe Minis­
try of Commerce and Industiy be 
reduced by Rs. 100”.
Mr Deputy-Speaker: The cut motions 

are now before the House.

Before the House starts toe discus­
sion there is one matter to which I 
wish to refer. One hon. Member wrote 
to me yesterday drawing my attention 
to this that some of the cut moti^pe
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[Iflr. Deputy^peal^rH
which have been moved or treated as 
having been moved have not been an­
swered by the hon. Minister. Evident­
ly he wants a direction that in future 
debates cut motions which are moved, 
though not referred to in the speeches 
of any hon. Member, ought also to be 
replied to by the hon. Minister. I find 
a practical difficulty in this. When a 
number of cut motions are tabled, if 
the particular Groups choose one or 
two cut motions— even though they may 
not be formally referred to, because 
any hon. Member who tables a cut 
motion need not necessarily be given 
an opportunity to speak— îf they are 
few in number I have no hesitation in 
asking the hon. Minister to reply to 
them. But the cut motions are numer­
ous and unless they are refe^ed to 
by any hon. Member, it cannot be ex­
pected that the Minister ought to reply 
io^ them unless he himself chooses to 
do so. (Interruption). Not for all of 
them. It is not as if any cut motion 
is talaled and should be replied to,; 
He must have the arguments before 
him so that they may be refuted. He 
cannot anticipate them,' This is. tiie 
difficulty that has b ^  felt.- Even with 
respect to those matters which have 
been referred to by hon. Members the 
hon. Minister for want of time has net 
been able to refer fb all fhose mattCTS 
and give answers. So far as they are 
concerned the practice has been that 
whatever he is not able to explain or 
meet during the course of the debate 
here for want of time, with respect 
to those matters, if any Member wants 
an answer to those matters that have 
been raised, he will pass on a chit to 
the Secretary who will forward it to 
the Minister within twentyfour hours, 
and the Minister will place a memoran­
dum explaining those matters which 
have been referred to in the House 
during the discussion. That is all the 
practice that has been followed in the 
House hitherto and I have no objection 
to follow it.

3 P.M.

SEiri Tulsidas: I rise to make a few 
observations on the working of the 
Commerce and Industry Ministry. At 
the outset I would like to say that re­
cently the Ministry has been able 
to change the atmosphere in the busi­
ness sphere by having more stability 
in its policies and I only hope that 
the Ministry will continue its efforts 
in this direction. It is gratifying to 
see that the Ministry is also trying to 
do whatever possible with regard to 
the industrial policy of the Govern­
ment. I.hope that better atmosphere 
which has now been created by the 
Ministry will continue and that no such 
steps will be taken or that no incidents

would occur which would spoil this 
atmosphere in any way.

I would like to refer to a few points. 
The first point I would like to make is 
with regard to the working of the 
Tariff Commission. The idea of having 
a Tariff Commission originates from 
U.K. In most of the European and 
Eastern countries, there is no Tariff 
Commission or Tariff Board. The Gov­
ernment takes cognizance of the indus­
trial conditions in the country and 
decides the policy after consulting 
various interests. I am not gomg inta 
the question of whether we should have 
a Tariff Commission or not. Since we 
have now accepted the idea of having 
a Tariff Commission in tois country,
I would like to request the Ministrr 
to see that the Tariff Commission func­
tions properly. '

The Tariff Commission is a semi­
judicial body and therefore has to con­
duct several enquiries referred to them. 
In iriahy’* cases the Commission has not 
been able to cope with the work.

In  ̂this connec|ion, .1 would , 
refer to the 'recommendations ..
the Fiscal Commission has made. ___
need for adequate and-permanent staff 
was emphasised "by the Fiscal Commis­
sion. They recommended that the 
following staff should be provided for 
the Tariff Commission:

(1) Technical staff to deal with 
problems of groups of allied com­
modities, e.g., metals, engineering, 
chemicals and ceramics;

(2) Economic research staff to deal 
with economic enquiries;

(3) Accounts staff to be associated 
with the technical and economic

» research; and
(4) Administration staff of good 

quality.

It does not appear that the present 
staff of the Tariff Commission has been 
enlarged commensurate with the vork 
which the Tariff Commission has to 
shoulder. I know, when I say this, that 
even when the Tariff (Amendment) Bill 
was introduced in the House, the Minis­
try wanted the Parliament to give pro­
tection to 29 industries. Out of the 
29 industries, referred to the Tariff  ̂
Commission reports on hardly 3 or 4 
have been completed. Some of the 
industries might have been inquired 
into by the Tariff Commission before 
giving protection in the initial stages. 
In this respect also, it would be better 
both for the industries and for the 
Ministry that whenever a protection is 
given to the industry, it should be done
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on a long-tenn basis and not on a short­
term basis. It is bettfer that the Tariff 
Commission inquires into different 
industries from a long-term point of 
view than a short-term point of view so 
that every time Parliament is not asked 
to give protection to a nimiber of indus­
tries without the Tariff Commission’s 
report. I personally believe that this 
is entirely due to the inadequate staff 
ot the Tariff Commission. The Tariff 
Commission has to do a lot of other 
work and judging from the work which 
the Tariff Commission has been able 
to do, it is doubtful whether the Com­
mission will be able to complete all 
the enquiries ref^red to them during 
the year. Therefore, I would request the 
Commerce Ministry to adequately staff 
the Tariff Commission so that whenever 
any application is referred to the Tariff 
Commission, it is properly gone into. 
Otherwise, whatever assistance we 
give will not be a real one in the proper 
sense*

Whenever protection is asked for 
in the form of reduced imports of parti­
cular goods produced in this country, 
the usual answer to the industry is 
that the matter must go to the Tariff 
Commission and unless the T&riff Com­
mission is fully satisfiied over the ques­
tion of quantitative restriction of im­
ports, protection should not be given 
to the industry. That is the usual 
answer. In order to protect the indus­
tries properly it is desirable that the 
inquiry should be expedited, and this 
can only be done by increasing the 
staff,.

The Fiscal Commission has also sug­
gested in one of their recommendations 
that there must be an after <*are 
organisation in the Tariff Commission. 
When protection has been given after 
approved recommendations of the 
Tariff Commission, there must be an 
organisation to see that the recom­
mendations are implemented. The after­
care organisation should see that Che 
recommendations of the Commission 
are implemented. I find both from the 
policy of the Central Government and 
the State Governments that the recom­
mendations of the Commission are not 
properly implemented in the spirit in 
which the Tariff Commission recom­
mends them. When I say this, I refer 
to the purchases of different State Gov- 
pnments and also the purchases of 
the Railways and other departments.

Mr. Deputy-Speaker: There is too 
much of noise.

Shri' Tulsidas: I am suggesting this 
in order to.......

Shri T. K. Chaudburi: May I make 
a submission? Just as in other Legis­
latures, Government should consider 
providing the Chair with a hammer

to rap the Table with and to enforce 
silence in the House.

An Hon. Member: So that it can.
be thrown at the Members.

Dr. S. P. Mookerjee (Calcutta South­
East) : Ministers should not hold dar-
bars inside the House.

Shri Tulsidas An after-care organi­
sation should now be created in thê  
Ministry.

Now, I come to the other point. This 
Ministry is the friend, philosopher and 
guide of the whole of the private sector. 
The whole of the private sector Is 
under the care of one Ministry and 
therefore, this Ministry has a tremend­
ous responsibility and has to pay a 
very delicate role. The Plan has assign­
ed a certain responsibility to the pri­
vate sector and in order that the pri­
vate sector may play its part, this 
Ministry particularly has to see that 
the conditions required to allow the 
private sector to play its part properly, 
are there. We have one Minister as 
the head of Commerce and Industry 
and therefore he has to look at . the 
problems not only from the point oS 
view of industry, but also from 
the point o f view of commerce. 
He has a very delicate role. Hp has 
to find out the needs of commerce as 
well as industry. He must consider 
the requirements of both the secticns 
and draw out a balanced plan so that 
none of the interests would find diffi^ 
culties in playing its part.

While on this point, I may refer to 
Khadi and handloom industries. This 
Ministry deals not only with large 
scale industries, but also with small 
scale and cottage industries. It will 
have to find out ways of co-ordinating 
the two. I find that the Khadi and 
Handloom industries Bill has been 
introduced in the House and it will be 
taken up for consideration in a 
few days. While I agree with the- 
principle underljring this Bill, I am 
very doubtful whether the real interests 
of Khadi and handloom industries will 
be benefited by this measui-e. Of 
course, the larger industries will pay 
the tax. Already the Ministry is col­
lecting the tax. This burden of taxa­
tion on the larger industry will con­
tinue. But, I do not know whether the 
benefit will properly be given to Khadi 
or the handloom industries; I am 
rather sceptical about it. Though the 
burden has been put upon the larger 
industries, I still feel that there 'wWi 
be m uch-to say. Therefore, I would 
request the hon. Minister to go into 
this question. A  committee has been 
appointed to go into the matter. But, 
before the Committee gives a decision, 
the Ministry has made up its mind cnd^
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[Shri Tulsidas] -  
imposed this taxation. Let the Com­
mittee go into the matter and make 
its rf'commendations. Then, whatever 
measures tney ieei necessary, should 
certainly be taken in the interests of 
the handloom industry. I have a num­
ber of points to mak^ I am afraid I 
m ay have to take a little more time.

Mr. Deputy-Speaker: If the hon.
Member wants to take more time, I 
cannot allow any other Member from 
his Party.

Shri Tulsidas: I would like to say a 
few  words.

Mr. Depaty-Speaker: He can take 
all the time.

Shri Tulsidas: Then, I come *to Im- 
f)ort and Export policy, which is also 
under the care of this Ministry. In the 
past, the import policy imderwent a 
lot of changes, different policies were 
announced and there was a sort of an 
atm o^bere o f Instability. But, for the 
present, it is very gratifying to see that 
there has not been much change, and 
■ibere has b e ^  stability in the import 
iM c y . But, in this respect, when- 
•ever any interest would like a parti- 
•eular policy to be adopted with regard 
t o  the import of certain commodities, 
the Ministry comes forward and says, 
apart from what I said just now. 
namely referring the m ^ t ^  to t)ie 
Tariff Commission, that we are a signa­
tory to the GATT. Under that Agree­
ment, we have been told several times 
that we cannot give any directions with 
regard to quantitative restrictions of 
imports. In this connection, I would
like to invite the attention of the
Ministry |o the Agreement and the 
Havana Charter, which lays down cer­
tain escape clauses, in section 13 of 
Chapter III, according to which the 
countries in the interests of their eco­
nomic development or reconstruc­
tion can resort to quantitative trade 
restrictions. I am sure the Ministry 
must have looked into this. I may also 
point out that in order to make use of 
these quantitative trade restrictions 
for development purposes, a case has 
to be put up before proper interna­
tional authority stating that one of
the four conditions mentioned in para. 
7(a) of article 13 for the imposition of 
quantitative restrictions for economic 
development is satisfied. Though to­
day we are given protection in the 
Import policy by having quantitative 
restrictions on account of the balance 
of payment position of the country, I 
still feel that under this Agreement 
also, we can continue to have this pro­
tection in these lines. Of course, the 
Ministry should be satisfied that the 
industry (Joes require that protection.

In this connection some time ago, 
there was an Import Control Enquiry 
Committee, on which I had the honour 
and privilege to work as a Member. 
After a careful enquiry, the Committee 
came to the conclusion that in the 
interests of the community as a whole 
an impartial enquiry by a quasi judicial 
tribunal like the Tariff Commission 
should precede the grant of protection 
to an industry whether that protection 
takes the form of higher protective 
duties or quantitative restrictions. I 
am quoting from the Import Control 
Enquiry Committee’s recommenda­
tions :

“ Import control, by its very 
nature, discriminatory in the
sense that imports of all commodi­
ties and articles cannot be slashed 
to the same extent in order to 
balance the anticipated export
receipts minus normal require­
ments. This is to be done accord­
ing to a list of priorities and goods 
and articles are to be allocated 
quotas according to the list. The 
Committee emphasises that while 
determining the priority to be ac­
corded to the import o f competi­
tive articles, the quality o f the
domestic product, as well as the
quantity and sale price should be 
taken into consideration.'*

In my humble opinion, I do not think 
that even this modest recommendation 
of this Committee has been fully im­
plemented. This is my view. I request 
the Ministry to go into this matter and 
I hope that they will take into con­
sideration this modest recommendation 
of the Committee.

Coming to Export policy, in the 
present context of the situation, the 
mtemational market today is a 
buyer’s market and not a seller’s mar­
ket. Our pattern of trade with regard 
to exports has considerably changed 
during the war time. We are now ex­
porting more manufacturod goods than 
raw commodities which we used to do 
before. First we have to see that we 
maintain our markets. We have to es­
tablish our markets, first. That is a very 
hard task. With regard to raw 
materials, it is a very easy matter. The 
buyers know the commodity and they 
buy. But, with regard to manufactured 
goods, we have to compete with 20un- 
tries like Japan, England etc. There­
fore, we have got to establish those 
markets first. I suggest that an Export 
Promotion department should be es­
tablished. In the promotion of exports 
we have to take into consideration the 
quality and the requirements of the 
different markets. Of course, we have 
also to take into consideration internal
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production and consumption. But, w« 
cannot, all the time, see from the point 
of view of the internal position only if 
we are to continue to have an export 
trade. We must try to feed the mar­
kets in order to increase exports. It 
is high time that we establish an Ex­
port Promotion department. In Eng­
land, you know, Sir, how exports are 
promoted. They even assure the 
different parties in other countries. 
Export is always open for all the coun­
tries.

I next come to Trade Delegations.
Now about trade delegations. After 

■the trade delegation was sent to South 
East Asia in September 1951, Govern­
ment has not sent any delegation to 
foreign countries, and also they have 
not explored the possibilities of expand­
ing different markets. I feel more 
trade delegations should be sponsored 
by the Government, so that the mar­
kets are properly established.

Then there are so many bilateral 
-trade agreements which are entered 
into with diflPerent countries. Formerly 
—I am quite a new Member in this 
House—there used to be a Standing 
Advisory Committee, and Parliament 
used to have some say on the question 
of these trade agreements and the 
policy. We have abolished the Stand­
ing Advisory Committee. I know that 
a very large section of the Members 
are consulted, but especially with re­
gard to Commerce and Industry, the 
whole House must be taken into con­
fidence. Whether they belong to one 
party or not, people who, have know­
ledge of the subject must be taken into 
confidence whenever any negotiations 
or important questions are to be de­
cided,

I want to refer, also, in this con­
nection, to the various Committees and 
Commissions which are appointed by 
this Ministry. The present policy of 
the Ministry is that they nominate 
their own Members to these Commit­
tees and Commissions. Formerly, even 
in the past regime, there used to be 
Members representing different bodies, 
serW; by different bodies to serve on the 
d^erent Committees and Commissions. 
With this new policy, there is always 
the question of patronage on the part 
of the Government. When a person 
sits on a Committee or Commission on 
behalf of a certain body, he has to 
give the point of view of that body and 
nothing else. He does not give his 
personal point of view. While here, 
if he is nominated by the Government, 
he has his personal point of view and 
no representative character, I would 
request that in this respect, also, the 
Government should change their policy.

I personally believe, and I say with all 
the emphasis at my command, that this 
policy is not at all desirable. Govern­
ment can appoint a few members of 
their own over and above the represen­
tative Members.

Then, I would like to refer to one 
more point, and that is the question of 
Indians going outside the country for 
trading or for any other purpose. I 
would request the hon. Minister to go 
into this matter carefully because we 
have allowed a great amount of free­
dom for foreigners to trade or put up 
industries as they like. On' the ques­
tion of licensing also, we have instances 
where the foreign interests have put up 
their own industries and thereby kiUed 
the Indian industries. I may give the 
example of the match industry. The 
Wimco has finished the indigenous 
industry. Lever Brothers now are try­
ing to expand production, and I will 
not be surprised if within a few years, 
almost all our soap industries complete­
ly vanish. Lever Brothers will be hay- 
ijag a trust or a carteL Thus we 
have given complete freedom to 
foreigners to trade as w d l as to put 
up indu«,ti;^ in India. WhUe, if m  
Indian goes from here, there Is every 
sort of handicap. In this respect, wbea. 
I was in Switzeriand in 1951, tlie late 
Dirubhai Desai who was our Ambaa- 
sador there, suggested that there should 
be an Indo-Swiss Chamber, and though 
he made all efforts to have this sort of 
body there, there were no Indians to 
form the chamber as they had no 
chance to trade there. He was him­
self feeling, and he told me several 
times: “Why can we not remove the 
handicaps? Government should lift 
these.”  And I know he did write in 
this connection to the Government 
here. I would request the hon. Minis­
ter to go into this because Indians go to 
several countries, not only to neighbour­
ing countries but also to far off coim- 
tries. You will find in most of the 
countries not as many foreigners trad­
ing as we have in this country. I am 
not thereby saying that you must 
completely debar foreigners from 
coming in. The Commerce Minister 
said that his present policy was to have 
a levering effect, that levering effect to 
a certain extent is all right, but that 
effect has also to be considered from 
the point of view whether our indigen­
ous industries are properly carried on 
or not, or the foreign interests come 
here and kill most of our industries. 
Even in trade, similar things are hap­
pening. I know the Commerce Minis­
ter has very wide experience and is 
fully cognisant of these facts and I am 
sure, he does take notice of them. With 
this Minist'ry in his hands I am sure 
he will be able to do much better, but 
I am just pointing out certain thirgp
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that are necessary. ^  wish he will look 
into this.
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Shri Kanimffo (Kendrapara): Look­
ing back into the last five years, 1 sup­
pose we have completely overcome the 
period when we were living? in a con­
dition of perpetual crisis. Today* we 
can afford to sjt down—not sit back— 
and think of plans to improve our con­
dition. We are not having that type 
of shortages that we experienced some 
time back. Our production in aU 
spheres has touched a higher figure 
than it did before last year.

In 1952, we had the beginnings of a 
recession, bjit fortunately, we have 
been able to tide over it, and we can 
say, though we are not in a very nor­
mal condition as we would like to be, 
we are more or less out of sharp 
dangers. Now, these conditions have 
not just Happened by themselves. Con­
stant vigilance, watch, and shaping of 
policies at all times has helped to pro­
duce these conditions. No doubt, there 
is much leeway to be made. We are 
sot as full as,we wish to be, but pro- 
yififid the line we have s jta i^  on i? 
kept straight and we do not indulge ih 
sharp jolts, I believe w;e may be able 
^  acjiieve the objects which we have 
set forth in our Plan which this House 
has adopted. One of the main lines 
which we are going to explore is thie 
integrated policy of production in aU 
spheres. In the last 200 years’ history, 
our progress, so to say, has been rather 
lop-sided. The small and cottage indus­
tries were entirely forgotten. They 
were considered as just types of pro­
duction which would die out. and the 
sooner they died out the better. It was 
an attitude of despondence. I do not 
know whether that was the correct 
thing or not, but this was the attitude 
of a large section of the people; that 
the transition from a particular techno­
logical level to another has got to 
t a ^  its logical steps, the change-over 
should be as smooth as possible. Today 
we are having an inheritance of the 
last two hundred years, where no 
thought has been applied to it. The 
m ist^es committed in the past have 
got to be corrected. The clock cannot 
be set back. The wheels of progress 
cannot be reversed. But we have an 
uncharted sea before us. and given the 
goodwill, the industry, and the integrity 
of all sections of the population, as we 
should desire, I believe, we will be able 
to show a pattern of development which 
will be unique in our coimtry, and for 
the matter of that, in other countries 
as well. For this purpose, the ex­
perience, skill, and knowledge of all 
groups of people have got to .be pooled 
together. As the previous speaker has 
pointed out, the Ministry of Commerce

and Industry is charged with this duly 
of harnessing all the resources of all 
sections of the people. It has got a very 
unenviable job, inasmucS as it cannot 
force its ways. It has got to carry its 
work with the largest amount of good­
will. No proposition or policy which it 
formulates can succeed, unless the 
people concerned act up to it, witb 
their whole heart.

We know that there arc several com­
mercial and industrial organisations iz» 
this country. We also know that they 
have played a vital role in the develop­
ment of our country, in the past, but 
with all respect to their abmty and 
achievements, it is felt that they have 
not played the game at vital moments. 
They have not considered the economy 
of the country as a whole. Their point 
of view has been more sectional, more- 
concerned about themselves, than about 
the interests of the community or the 
nation as a whole. Perhaps I am tak­
ing a rather pessimistic view of 
happenings in the past. But judging 
from thp West, from the way in which 
commercial and industrial bodies else­
where have always subordinated their 
section and ^ u p  interests to the 
larger interests of the country, I wish 
I could say that we also had the same 
record in our country. But I believe,, 
after the Five Year Plan which is be­
fore the country has elicited the sup­
port of all sections of the people, in­
cluding our industrial and commercial 
bodies, we will have a new :;hapler 
before us, and a period when the best 
intellects of the commercial and indus­
trial community will be directed to­
wards the best development of our 
industry as a whole. Only if that is 
done, the purpose of the Ministry will 
be fulfilled, because, without the ^villing 
co-operation of everybody, the Govern­
ment cannot see their policy through, 
for, the use of punitive methods is cer­
tainly not the way of developing com­
merce and industry. It might be gjod  
in a period such as tlie one which w e 
have just passed, in a period of short­
ages, in a period of maladjustments, or 
in a period of crises, where the Gov­
ernment have to enforce rigid controls 
and take punitive measures. The 
memories of the last three years are 
still fresh in our minds, and we have 
not been able to disabuse ourselves o f 
that idea and feel as if we are in a 
period where we have got to think for 
ourselves unhampered by tHe fears o f  
punitive measures.

The Government owe a duty to the 
consumers, to the producers and 
to the dist/ibutors. In the case 
of the organised Industries, 
this duty is shared by the Government 
with organised institutions, trade bodies 
and industrial associations. But there
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Is a large number of producers, who 
are spread over the length and breadth 
o f  this vast country, wnom, we call as 
small-scale and cottage producers. To 
organise them, to study their problems 
and provide solutions for them is the 
duty of the Government, for, these pro­
ducers are consumers also. The res­
ponsibility of the Gkyvemment in their 
case, is higher and more serious. The 
policies' which have been followed 
tor the last few years, and particularly 
the one which has been inaugurated 
this year, lay down the ways and 
means by which the objective can be 
achieved. We realise that we have to 
leam  by a method of error and elimina­
tion. We will make some mistakes, but 
we leam ^y experience. Only we hope 
that the mistakes will be few, while 
the experience will be greater. The 
Government have got to play the role 
o f a promoter, an educator and a direc­
tor, having all the resiwnsibilities, but 
none of the powers associated with 
these officers. It is a hard job. I wish 
the Government could go before the 
country after a number of years and 
say that they have done the job suc­
cessfully. But as I have said earlier, 
it all depends upon how all of us, pro­
ducers as well as consumers play the 
game.

[Pandit Thakur Das B hargava in the 
Chair}

I believe we are now in a mood to do 
so. In the year just covered, we haVe 
not only increased the production in 
all the existing organised industries, 
but we have to our credit the fact that 
several new items of production have 
been promoted successfully. I would 
only wish that we would not go into 
too many lines. Let us take some 
items which we have already taken up, 
and consolidate our t^hnology and 
production programme, before we step 
into others. I know the country ex­
pects that we should be able to pro­
duce all sorts of things. Our capacity, 
for th^ moment, we must realise, is 
limited, and above all, we do not live 
in isolation. We are in the midst of a 
world which has become smaller. If 
we do not buy goods from others, then 
why should other people buy goods 
from us? When we talk of restricting 
this import or encouraging that export, 
we have to look at the whole question 
from the other man’s point of view.

Shri Velayudhan: Not from an eco­
nomic point of view.

Shri Kanungo: Our neighbour coun­
tries as well as other countries have 
got their own point of view, and the 
sooner we realise it, the better. The 
best way to make them realise ours 
IS to ourselves realise their points of

view. That way international con­
course and good feeling will grow. It 
is not by threats, it is not by punitive 
measures that you can build up our 
international trade. We need not 
congratulate ourselves that from an 
entirely importing country of manu­
factured products we are able to export 
some manufactured goods. A  period 
of fierce competition in the interna­
tional markets is coming and unless we 
consider and concede the other man’s 
point of view, we will not be there. 
Of course, we will have to consider our 
interests first and foremost, and I 
hope in the period to come we will be 
able to do what we wish to provided 
that we have the patience and the 
courage to limit ourselves to our 
capacities and not expect the world to 
obey our orders.

Shri K. S. Gonnder (Periyakulam): 
Mr. Chairman, Sir, I thank you for 
having given me an opportunity to 
speak. As a maiden speaker, I crave 
the indulgence of the House.

I rise to express my sense of grati­
tude to the hon. Minister for Commerce 
and Industry whose Demands we are 
discussing today. I think the glorious 
results that we have achieved during 
the year under review are entirely due 
to the keen interest that our Minister 
is taking in, and the intimate know­
ledge that he possesses of, this depart­
ment. It is. particularly praiseworthy 
of our Ministry to achieve these re­
sults during last year—a year of re­
cession and depression, a year of rapid 
transition, a year of comparative 
poverty.

During this year as the House knows, 
the industrial production of our 
coimtry showed a substantial increase. 
The textile industry, for example, 
touched the record figure o f 4,6o0 
million yards. It broke all the past re­
cords. The production of sugar increas­
ed by 34 per cent. The production of 
cycles increased by 72 per cent, and 
similarly the production of cement, 
iron and steel and various other pro­
ducts also substantially increased. 
This increase in production is accom­
panied by the long desired objective 
of the fall in prices. As you know. 
Sir, it is not easy to increase or even 
to maintain the level of industrial pro­
duction when the price of such product 
is falling in the market due to less 
demand. But thanks to the vigilance 
of our Minister who followed a dynamic 
policy, we have tried not only to Keep 
up the production but also to increase 
it substantially.

At a time when we are busy imple­
menting our Five Year Plan, it is vital 
for our economic structure to see that 
our production does not fall. It is
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[Shri K. S. Gounder] 
also equally important to see that our 
foreign trade remains favourable so 
that we may get our capital equipment 
out of our surplus exports. Here also, 
as you know, as the tide of trade start­
ed turning, the hon. Minister took 
immediate steps by way of reorienting 
our export and import policies. More 
and more restrictions were imposed on 
the import of goods. The Ministry 
made it a point to see that we import 
the minimum quantity of goods and 
that too only of the essential type. The 
export policy, on the other hand, was 
substantially liberalis'sd. Export 
licences were freely issued and the 
export duties were appreciably reduc­
ed. These measures gave the desired 
effect in correcting our balance of 
trade.

I think I would be failing in my duty
11 I do not mention how much we all 
appreciate the anxiety of the Ministry 
to give relief to the handloom weavers. 
The levy of a cess on cotton textile 
products for giving relief to handloom 
weavers is a step not only in the right 
direction but also at the right time. 
In this connection, we wholeheartedly 
welcome the appointment of the Textile 
Inquiry Committee whose report the 
House will await with great interest. 
It is also very heartening to see that 
the Government has set up a Handi­
crafts Board to develop cottage and 
small scale industries. This shows the 
amount of interest that our Govern­
ment takes in the small scale enter­
prises also. This field was hitherto 
almost neglected by the Government, 
but now we ire  sure that this sector 
would also receive proper attention.

I am not trying to flatter this Minis­
try when I say that unlike the other 
Government departments, this Ministry 
has not followed a rigid policy of con­
trols. Whenever circumstances have 
warranted, they have relaxed the con­
trols and have provided ready relief 
to the producers concerned. But for 
sucli immediate relief, I am afraid 
many industrial units would have gone 
out of production due to stock-piling 
and want of liquid funds.

Before I conclude, I wish to record 
our sincere appreciation of the policy 
that our Minister is following in giving 
liberal protection to our National 
industries, but for which the very 
existence of such industries would be 
threatened. We are glad that such pro­
tection was given to no less than 27 
different industries last year. This is 
not only a bold but a much-desired 
measure that our Government is 
implementing. Since our ultimate aim 
is industrial self-sufficiency, I submit, 
«  policy of liberal protection is highly 
essential even though it involves seme

sacrifice on th^ part of the Indian 
consumer for a temporary period of 
time.

Shri V. P. Nayar: I remember, that 
on the 27th of last month, while I was 
raising a dlscuasion on the coconut 
question, the hon. the Commerce
Minister borrowed a title from
Shakespeare and characterised it as a 
‘much ado about nothing’. He also 
said that he would not provoke me. I 
know he could not because, he knew 
that he would get ‘measure for
measure’. He also wanted to convert
a tragedy of facts into a ‘Comedy of
errors’ and was sure of the result 
that it would raise ‘the Tempest’ . I 
would only quote to him, as he seems 
to be so fond of Shakespeare:

“Some rise by their sins
Others by virtues fall
Some run from brakes of ice
And answer none” .

I have perused the summaiy of the 
Commerce Ministry’s activities and I 
find that, as is usual with the other 
Ministers in the present Government, 
this Minister is also harping on the 
industrial prosperity in this country. 
Well, Sir, in a state of industrial pro­
sperity, one should naturally expect a 
minimum of three or four things: One 
should expect an increase in production 
and employment. One should also 
expect all increase in internal con­
sumption; and one should also see that 
there is more demand from the people. 

But in this state of wonderful indus­
trial prosperity, so oft repeated by 
Members of the Treasury Benches—as 
if played by gramophones of His 

Master’s Voice type— I do not see that 
there is anjrthing of industrial pro­
sperity. There is something which I 
would call industrial panic. There is 
something to which it is heading on, 
to a certain industrial paralysis. From 
the reports, we see that 4 or 5 indus­
tries have completed the expeditions 
of the Everest of production. They 
have reached their peak and gone be­
yond that too! What are they? Jute, 
Sugar, Coal, cotton textiles and then 
Iron and Steel. I shall confine myself 
and briefly refer to these 4 or 5 indus­
tries in particular and show from the 
figures suppUed by the Government 
that the peak production is nothing 
but a myth. It does not affect the 
people of this country anyway, except 
in more harm. *

I was also glad when Mr. Tulsidas 
Kilachao^ said that he considered the 
Commerce Ministry as a friend, 
philosopher and guide, the hon. Minis­
ter of Commerce was smiling...
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The Minister o f Commerce and 
Industry (Shri T. T. Krishnamachari):
Even now I am smiling.

Shri V. P. Nayar: ...Yes! in token of 
the appreciation of Mr. Kilachaad, is 
it not? I would only complete the 
description of the Commerce Ministry 
by adding that in performing the role 
of friend, philosopher and guide, as 
he put it, of the private sector, which 
means big business and which he 

■ ■ ’ represents, they also play a role
in which Government is getting increas­
ingly inimical to the interests of the 
public. That will be a complete des­
cription of the Ministry.

Unemployment is increasing even on 
the admission of the Government. 
Why should unemployment increase 
with so-called increase in production? 
It is not only a question confined to 
the working classes; there is also in­
creased unemployment in the middle 
classes. Take and see the reoprts of 
the Employment Exchanges. There 
you will see that the figure is moimt- 
ing and industry after industry is 
closing down right from Cape Comorin. 
In Trivandrum the Titanium factory 
has been closed down. Hundreds of 
small factories coir and handloom 
factories have been closed down and 
with all that the hon. Minister dares 
to come before us and represent again 
and again that we are having a sort 
of industrial prosperity. I shall take 
only the cases in which his Govern­
ment says that there is real increase 
in production, they have surpassed the 
peak. I shall first refer to the cotton 
textile industry.

According to most of us— and I be­
lieve yibu also think so— textUes in­
clude all sorts of woven fabric. But 
to the present Commerce Ministry, 
textiles include only textiles produced 
by mills. It is a very curious defi­
nition. They have chosen to define 
textiles or chosen to understand textiles 
as something produced only by liiiJls. 
If the mill production alone is taken 
^ to  consideration, it may show that 
there has been a production of 4800 
million yards. But take the textile 
position as a whole. Take the pro­
duction of the handlooms also. What 
is the position? You find that while 
in 1939 the average Indian had about 
a per capita consumption of 17 yards 
5*“ so. it is only 9.8 yards now. 
Gradually, we are driven towards a 
cult of Nudism according to the 
jW res of the Government. I would 
take up the question of textiles pro­
duced in the mills alone. This mom- 

when I had a talk with 
Mr. Morarka, who sits on the other 
♦SSm represents^ the
textile mdustry, he told me that the

industry is heading towards a crisis. 
I asked him, why?

Shri Morarka (Ganganagar-Jhun- 
jhunu): I am sorry I did not say that 
the industry is headmg lov/ai Js a 
crisis. I told him the stock position. I 
told him that as compared with last 
year there is more stock. Tha  ̂ (loos 
not mean that the industry is heading 
towards a crisis or is passing tiiiuugb 
a crisis. My hon. friend is unneces­
sarily putting something into my 
mouth.

Shri V. P. Nayar: Immediately after 
that I told him that I would refer, to 
him on the floor of the House. He did 
not raise any objection at all then. I 
lea\̂ e my young friend there becaus<? I 
have very little time.

I also admit that there has been a 
production of 4800
look at the position of export. If in 
last yeaic* it was 80 million yards; by 
the end of December, it was 40 million;, 
yards. The export itself is declining. 
How is it that you say that this has 
improved the industry? If, as they 
say, production is improved the < ocks 
are also mounting up. i îmc  ̂ .aud' 
that this year the corresponding in­
crease in textiles will be over a l&kh 
of bales. It is at the expense of the 
handloom industry that the textile 
industry has shown such remarkable 
improvement. A  section o j the indus­
try which used to produce about 1800 
million yards before is now producing 
only 800 million yards, with the result 
that millions of our people are thrown 
out of employment. The textile irdus- 
try progresses for the benefit of a few: 
people. What is the per capita con­
sumption of cloth today? Looking 
from this angle  ̂ it will be easily seen 
that the peak of production is nothing 
but a matter for satisfaction to two 
set  ̂ of people, one the privat-e sector’s 
friend, philosopher and guide, the 
Commerce Ministry, and the other the 
mill-owners.

I shall now take up another indus­
try which is said to have touched its 
peak. That is sugar. I understand, 
th§t the peak of production has been 
reached. But the per capita con­
sumption of sugar in India has also 
declined by 10 per cent, after 1939. 
The grandiose Plan ,speaks of some 
schemes to improve the yield per acre 
of sugarcane. But you find that if in 
1944-45 the yield per acre was 382 
maimds, in 1952-53. it is only 322 
maunds. That is, 15 per cent, less in
6 years or so and the stocks of sugar 
mount up, with the result that the 
mills owe to the farmers crores o f  
rupees. Even this morning the hon. 
Minister of Agriculture told us that:
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the stocks with the sugar mills have 
never before been at such a What 
about the price of cane itself? It has 
«one down by about 20 to 25 per cent. 
Sugar on the one hand touches 
pe«^ of production and on the other 
hand, rnimons of sugarcane p ow ers 
who depend upon the production m 
the factory do not get money for what 
they supply to the mills. They get 25 
per cent, less than what they used to 
get. You cannot send the sugar out­
side because the sugar manufactured 
here is at great cost. You cannot ex­
port this with any profit and later on 
the Commerce Ministry will say—-as 
they said in the case of the tea indus- 
try—we have got super-abundance of 
production and let us therefore curtau 
production. That would really mean 
an open declaration or suggestion to 
the sugar mill owners; come on Messrs. 
Sugar MiU Owners! Retrench your

- workers as you please. That is the 
•policy which they want to foUow.

Just look at the coal industry. 
Although it was stated yesterday that 
out of 19 or 20 crores only 1‘5 crores 
would be British capital, the coal 
industry, for all practical purposes is 
an industry, controlled mostly by 
forei^ ers . You cannot dispose o f the 
coal in the country. You have trans­
port bottlenecks. Where are the coal 
consuming industries here? You ex­
port coal to South Korea and to Japan 
to be re-exported to South Korea and 
pretend that you are a neutral coimtiy. 
Industry in India has already been 
warned not to switch over from oil to 
coal hereafter.

I come to iron and steel. May I 
know, Sir, whether I have 10 minutes 
or more?

Mr. Chairman: The Communist party 
has got 25 minutes and they have given 
the names of two speakers. If the 
hon. Member just persuades his 
colleague not to speak, I wiU allow him 
the full 25 minutes; otherwise 12 

' minutes.

Shri V. P. Nayar: Iron and steel 
industry is the most vital industry for 
our production and construction. What 
do I find from the records? In 1952, 
this country has exported 325,144 tons 
of iron. The whole of it, of course, is 
scrap iron. But‘ we also exported other 
manufactures of 11,352 tons. Here is 
a country which has abundance of iron 
ore, abundance of coal and abundance 
of labour. Labour is also the cheapest 
here. Then why not start a plant for 
the manufacture of all iron and steel 
-we require. There was a technical 
scheme. The Government having

decided that a plant should be started 
appointed a technical mission. They 
went into the question and probably 
they were bribed to say by vested 
interests that we do riot require an 
iron and steel plant now.
4 p. M,

I would also like to refer briefly to 
cerHain appointments or grafts as I 
would call them. I find a notification 
in the Gazette of India, dated 28th 
February. “ In exercise of the powers 
conferred under section.......the Gov­
ernment is pleased to appoint Shri 
Ramasubban as a Member of the Tariff 
Commission for a period of six months 
with efTect from 16th February.”  I 
speak subject to correction and I do 
request the hon. Minister to correct me 
if I am wrong. I understand that this 
Mr. Ramasubban has been long con­
nected with the firm of Mr. Ramnath 
Goenka of pencil import fame. We do 
not know what his position is; what 
his capacity is; what his qualifications 
are. The hon. Minister has oftentimes 
stated on the floor of the House that 
the Tariff Commission is an ex ^ rt  
Commission, and 1 do not know what 
the qualificalions of Mr. Ramasubban 
are as such an expert to function in it.

Similarly, there is another instance. 
An Assistant Private Secretary of the 
Commerce and Industry Minister him­
self is understood to have been posted 
as Secretary o f the Rubber Board on 
a'niigher scale of p^y, say Rs. 600 or 
700. He was only an ordinary steno­
grapher. I love stenographers, but I 
do not want stenographers to be double 
promoted and sent to Travancore- 
Cochin. In this matter also, I am 
speaking subject to correction.

There seems to have been another 
appointment made at the recommenda­
tion of this Government. The American 
wife of an India journalist has been 
appointed as our Propaganda Officer 
for Indian tea in the United States of 
Americ a on a salary of 5000 or 6000 
dollars.

In this connection, I cannot help 
quoting the observations which an 
hon. colleague who, unfortunately for 
the country sits there now, has made, 
and I am sure Mr. Tyagi will support 
me when he hears the quotation, be­
cause Dr. Punjabrao Deshmukh quoted 
from Mr. Tyagi’s speech when he was 
an ordinary Member and said:—

“ Mr. Tyagi told the hon. Minis­
ter of Commerce that he must
dismiss almost everybody in that
Ministry.?’
I also request the same thing and 

1 hope, that the Minister of Defence
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will defend and support me. Dr. 
Punjabrao Deshmukh went on to 
say:

“ We have a set o f people in the 
Treasury Benches— very nice peo- 
■ole— (I may not quite agree) .but 
many of them are either abnormal 
or sub-normal.”
The Minister of Defence On§:ani$a- 

tion (Shri Tyagi): May I know when 
I  said so?

Shri V. P. Nayar: A few months be­
fore you were elevated.

Shri Tyagi: Perhaps during the clays 
when I was officiating.

Shri V. P. Nayar: It was not so.
This quotation I read from the debates 
of 31st March 1951. Dr. Punjabrao 
Deshmukh also said:—

“ A little more sense has to be 
imported into them.”

1 perfectly agree with him subject 
to my views on the quantum of sense. 
He said, a little more sense. I say, in­
stead of a little more sense, a lot more 
o f  sense has to be imported into them.

With these words, I conclude.

Mr. Chairman: Shri Viswanatha
Heddy. _

Shri Tyagi: I rise to a point of crder. 
Is it permissible to quote our speeches?

Shri V. P. Nayar: Here is .the speech 
in my hands. I can give it to him, 
Sir. •

Industry Ministry is concerned, and I 
must congratulate the Ministry on the 
excellent way in which they nave been 
able to uphold the economic condition 
of the country in general and the 
industry and production in particular. 
The figures show that in spite of the 
general depression that has affected 
the whole world, our indus-^ria’ pFO- 
(luction has been on the increase, and 
especially during the latter part of the 
year 1952 our exports also recovered 
considerably bringing in more ex­
change for our needs. Thert fore, the 
Ministry deserves the congratulations 
of this House and the gratitude of the 
country as a whole.

Now. I must pick up the thread -̂ f 
my arguments during Ihe railway de­
bate, when I had occasion to emphasise 
the necessity of having a suitable rates 
structure so as to make it a hand­
maid of industrial development in the 
country. This, I consider, is very 
important because from a comparative 
study of the rates structure in 
different countries, we find how the 
Governments of those countries de­
liberately embarked on a policy calcu­
lated to give a fillip to the various 
industries. Nowadays, it has been 
pointed out by some friends that a 
coastal town benefits more by the 
rates structure if it imports raw 
materials by sea from countries sepa­
rated by thousands of miles; fiom  it 
than by getting the same raw materials 
from a few hundred miles in the hinter­
land. That is a very great anomaly 
which I am sure the Commerce Minis­
try will look into and give suitable 
advice on to the Transport Ministry.

Mr. Chairman: Many times it is in­
convenient for Hon. Members who have 
changed their seats to hear v/hat they 
said before. It is exhilarating aa.i at 
the same time very instructive to hear 
what they had said when they were 
-sitting on the other side.

Shri Sinhasan Sinsrh (Gorakhpur 
Digtt.—South): Does the hon. Member 
hold the same opinion now, or has he 
changed his opinion? That is the 
point.

Shri M. S. Gurupadaswamy. After 
having said so many things against 
the Ministry, was it in order for them 
to go to the Treasury Benches them­
selves?

The Mini;ster of Commerce (Shri 
Kam arkar): Some day you will hav̂ e 
a chance. *

Shri Viswanatha Reddy (Chitto r̂): 
ihe year 1952 has been a singularly 
oad year as far as the Commerce and 
48 PSD “

Again, I really cannot understand 
why we must be so touchy and anxious 
to see that our products aie sold 
abroad, when we find that our country 
is teeming with millions of peo&le and 
it is not necessary for us to think of 
markets elsewhere. It is ail right for 
small countries which produce a lot 
of goods like the United Kingdom to 
have a huge market like India for 
dumping their products, but when our 
own country has got a very good 
capacity for consumption, I do not 
see any reason why ve should think 
of markets abroad. The problero. seems 
to be to increase the consumption 
capacity of our own people so that it 

may serve as a great impetus for the 
development of industries in our cwn 
country. That aspect of the problem 
does not seem to have received as 
much emphasis as it .should have. 
Therefore, I suggest that this problem 
must be looked at from the proper 
perspective, and to do this, it is neces­

sary to bear in mind that ours is 
mostly an agricultural country and the
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[Shri Viswanath Reddy.]
consumption capacity of our people 
has to be increased. Wealth should 
flow more into the rural areas. This 
means that raw materials should get 
a fairer price than they do at  ̂present. 
Especially commodities Hke oilseeds, 

onions, gur and other very essential 
agricultural commodities do not get 
their due price. We must thinfe more in 
terms of injecting purchasing power 
into rural areas than of trying to find 
markets elsewhere with great difficulty.

I must also congratulate the Ministry 
on its bold step in trying to provide 
great relief to the handloom weaver.
It is a well known fact, that for cen­
turies our country has been clothed by 
the handloom weaver. The mill tex- 
tUe industry is a very recent innova­
tion. But it is unfortunately replacing 
the handloom weaver. This is a prob­
lem not merely of conventional econo­
mics, but it has to be viewed, as, for 
instance, a Gandhian economist would 
do it, regardless o f the fact that pos- 
si»bly for a few decades or few years 
the mill-made cloth may be cheaper 
than the handloom cloth. But in the 
long run, taking all factors into con­
sideration, there is no gainsaying the 
fact that the handloom products will 
certainly be a great boon to the 
country as a whole. The steps taken 
in this direction, for providing relief 
to the handloom weaver is a step in 
the right direction. But a more radical 
outlook in this regard, and a more 
radical provision than is envisaged in 
the present measure is necessary.

Then I also feel that some of th?̂  
commodities in which we have a world 
monopoly, so to say, as for instance 
mica, manganese, etc., are not being 
utilised to the greatest .benefit of the 
country. That is, we are not using these 
commodities as a bargaining power 
for the import of essential key machi­
nery or other things that we need for 
the development of the country. I feel 
that the money earned through these 
very important commodities have been 
frittered away by importing consum­
er goods. There is need in this country 
today for nurturing and sustaining 
what I may call a ‘Swadeshi’ feeling, 
that is, instead of indiscriminately 
trying to import all sorts of consumer 
goods which we actually need not 
have. We must inculcate in the people 
a feeling that a certain amount 
of abstinence is necessary if the count­
ry is to go forward at a great pace 
with its constructive activities. There­
fore. I appeal to the Ministry and to 
the Tariff Commission, if I may, that 
a more stringent attitude should be 
taken with regard to our import policy.

Lastly, I would like to submit that 
the provision made for the handicrafts 
and other cottage industries has been 
very inadequate and it ought to be 
much more than what it is now, if rural 
India is to benefit by this policy. 
There should not be a half-hearted 
attitude in this regard. Either we go 
wholehog with it, or we do not go at 
all. If we are not bold enough to pur­
sue a policy of decentralisation in the 
matter of industrial development, let 
us not attempt it at all. Either wo do 
big things in a big way, as countries 
like America do, or we go back com­
pletely to our rural economy. This sort 
of dilly-dallying policy is going to be 
very harmful ancL it is not going to be 
good either for the so-called capitalists 
or for the common people. This vacil­
lating policy will ultimately create 
economic chaos if I may say so.

Shri Sinhasan Singh: May I know 
on what cut motions the debates have 
been going on up till now?

Mr. Chairman: Evidently the hon. 
Mem.ber has not been following the 
proceedings of the House. All the cut 
motions moved by hon. Members have 
been taken, placed before the House 
and they were being debated.

Sfari T. T, Krishnamachari: May I
ask for some guidance from the Chair?

The Deputy-Speaker said that any 
Member who has moved a cut motion 
may ask for a note to be sent on the 
subject. I am quite prepared to obey 
the order of the Chair, but a mere cut 
motion *does not indicate to me on what 
lines I should supply the Information. 
Unless the matter is referred to by the 
speaker, I am afraid I will not get 
the guidance to provide the informa­
tion.

Mr. Chairman: The hon. the Deputy- 
Speaker said that if no reply is given 
by the hon. Minister then the Member 
concerned will intimate to him that 
he wants a reply on certain matters, 
and then also will the Minister be 
obliged to send the information.

Shri Nambiar: I have already moved 
several cut motions here. I have writ 
ten several letters to in advance..

Mr. Chairman: Order, order. This 
is no occasion for any complaint.

Prof. Agarwal (Wardha): I have
gone through the report of the Minis­
try of Commerce and Industry and it 
certainly makes an impressive reading, 
because much progress has been made 
in regard to production. But I have
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been worried about a problem about 
which I am sure everybody feels with 
the same intensity and that is the prob­
lem ot unemployment, especially 
among the educated youngmen of this 
country. It is true that the Planning 
Commission has made some far-reach­
ing recommendations about the solu­
tion of this problem and they are con­
tained in the last chapter of the Five 
Year Plan.

We are also happy to find that in 
regard to their industrial policy the 
Government of India is gradually reali­
sing the importance of the cottage in­
dustries and the small scale industries. 
1 am indeed happy that recently Gov­
ernment have set up an All-India 
Khadi and Village Industries Board 
and also a Handloom Board and they 
have tried to take the help and co­
operation of tried constructive workers 
in this country. I am confident that the 
labours of these Boards will bear fruit 
and they will be able to prepare a 
workable and practicable scheme for 
the sound and systematic development 
of small scale and cottage industries 
in this country. But I must say that 
so far whatever has been done has 
not created an impression that there 
has been any radical change in the 
industrial policy of the Government. 
We will have to confess that this prob­
lem requires very serious considera­
tion and a few measures to promote 
the cottage industries will not do.

If we look at the immensity of the 
problem of unemployment we will find 
that all these large scale establish­
ments in the country today are able 
to employ about 30 lakhs of people all 
told. Even if we multiply these indust­
ries it will not be possible to employ 
more than, say, 50 lakhs. That leaves 
a very large num.ber of people in this 
country, educated as well as artisans 
and the agriculturists, who are totally 
unemployed and under-employed for a 
number of months during the year. If 
we really, therefore, try to solve this 
problem it will be possible only if we 
make our policy very clear. And that 
is this. We will have large-scale in­
dustries, key industries of course. I 
am not against them; nobody has been 
against them. But so far as the con­
sumer goods industries are concerned 
they will have to be decentralised on 
a very large scale. And this policy has 
far-reaching implications. If we think 
that without touching the large-scale 
industries we are going to solve this 
problem, thaft we couljd encourage 
small-scale, cottage, as well as large- 
scale industries at the same time, it 
will be an impossible task. For exam-

want to develop 
khadi, the mill industry will have to 
be touched. Of course I arc happy that 
a cess has been levied, three pies per 
yard, on millmade cloth and that wiU 
be utilised for the development of 
Khadi and other handloom industries- 
That indeed is a good .beginning. Blit 
merely that will not be sufficient. We 
will have to review the whole prob­
lem as such. We will have to reserve 
certain categories of cloth exclusively 
to the cottage industries, and even if 
the textile industry* is touched we 
should not mind it. If we try to satis­
fy both, the textile industry on a big 
scale as well as the handloom and 
the Khadi producers, it will be an im­
possible task. And the earlier We rea­
lize this the better.

So far as small-scale industries are 
concerned, the Planning Commission 
in the Five Year Plan have referred 
specially to the problem of the educat­
ed unemployed, and they have said 
that educated people should be en­
couraged to set up independently in 
business. A list will be prepared of 
small-scale industries which can be 
started with various amounts of capi­
tal ranging from Rs. 500 to Rs. 5,000 
and the Government should help them 
by advancing initial capital as well as 
by giving them facilities for vocational 
training. I would very much like to 
know as to what steps the Ministry of 
Commerce and Industry have already 
taken in this direction. And I would 
suggest that it is now high time for 
the Central as well as the State Gov­
ernments to set up workshops for 
carrying on intensive research for the 
setting up of small-scale and cottage 
industries. So far, all the technological 
colleges, all the departments of the 
Government for research have been 
utilised for large-scale industries; hard­
ly anything has been done for promo­
ting, for inventing, for instance, small 
machines, scientific machines—1 do not 
plead for unscientific and crude instru­
ments. What have we done so far to 
invent these small machines which 
we can give in the hands of our edu­
cated young men, with an investment 
of, say, ranging from Rs. 1,000 to 
Rs. 10,000 even? We might have done 
something, but it is not known. I there­
fore plead with all the earnestness at 
my command that the Central Gov­
ernment as well as the State Govern­
ments must set up information centres 
and workshops where any young man, 
educated or otherwise, could go, obtain 
all the information and also obtain 
cheap credit so that he might make a 
start with his own business. And if 
we are able to do that, we will be 
able to check the growing menace of



[Prof. Agarwal] 
unemployment. I regard this unem­
ployment as a political question. It is 
a very serious question and it is lead­
ing to all sorts of anti-social activi­
ties. And it We are not able to check 
it, it will lead to disaster, economic 
as well as political. Therefore, this 
has to .be tackled both as an economic 
as well as a political question, and 
with a sense of urgency.

I was interested to read some time 
ago about a new type of handloom in­
vented in America by Mr. Nedo. We 
read that this new type of handloom is 
very popular in America. It weighs 
only about 17 lbs. and costs about Rs.
700. In England also it is being adver­
tised. and can be obtained for £ 10.

Shri T. T. Krishnamachari: I would 
like to correct my hon. friend. It is not 
available in England. We asked our 
High Commissioner to find out and he 
said it is not available in England. And 
that advertisement is wrong.

Prof. Agarwal: I would only like to 
know whether the Ministry of Com- 
meiice »and Industry have been able 
to place an order for it.

Shri T. T. Krishnamachari: Yes. We 
have asked for six prototypes. They 
have not come yet.

Prof. Agarwal: Well, I am very glad 
to know. 1 would therefore urge that in 
regard to samples like this, for example 
if this handloom is procured we would 
like the Government to give all possi­
ble information. If it is possible to 
manufacture it in India with the help 
of Americans we should try to do it.
We are told that this handloom can be 
installed in a kitchen so that every 
household could have this handloom 
and spin and also weave all the cloth 
necessary for our requirements. Simi­
lar machines can be obtained from 
other countries. They have been obtain­
ed, I know, from Japan. If the Gov­
ernment pools all these resources and 
tries to give ready information to our 
young men they will have done a very 
great work indeed.
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Now, We are often told, especially 
by the big industrialists that these cot­
tage, village industries are not econo­
mic. they are not efficient. We also 
hear this from a number of people 
among the public. When we ask 
them that they should try to patronize 
these goods the question of cost is 
raised. I would humbly suggest that it 
is for us to understand very clearly 
that no progressive or civilised country 
in the world today can afford to treat

their unemployed with scant courtesy. 
We cannot ask them t© be on the 
streets. In all the western countries 
they have a system of doles, mainte­
nance allowances. In Germany I found 
that everybody who was unemployed 
was entitled to a kind of unemploy­
ment or maintenance allowance, and 
this was charged to the employed. That 
is, every employed person had to pay 
about 25 per cent, unemployment tax. 
That unemployment tax was used for 
giving maintenance allowance to these 
unemployed persons. Now, in India we 
cannot say that this problem is stu­
pendous and we cannot solve it. We 
will have to take some measures for 
maintaining these unemployed. One 
way of doing it is by doles, which I 
do not like very much; because, if we 
give people doles without taking any 
work from them it leads to demorali­
sation, physical, mental and moral 
also. Therefore a very good way of 
employing and maintaining these 
people is to give them these small, 
cottage industries. Now the extra cost 
that we pay, I submit, should be re­
garded by all of us as a sort of volun­
tary unemployment tax that we pay 
to maintain these people. Always to say 
that it is costlier, the charge is more, 
is not a very wise argument and I 
would plead with all the Members 
here and also the Ministry to view 
this problem from this point of view; 
and we must be willing to pay this un­
employment tax voluntarily because 
from the canons of taxation, it is a 
sound proposition, it is equitable and 
it is a direct tax.

Dr. Ram Subhag Singh (ShahabaH 
South): Some avenue should be found 
by the Government to utilise labour 
free of cost.

Prof. Agarwal: That also could be 
done.

Shri G. P. Sinha Palamau cum 
Hazaribagh cum Ranchi); Y qu can 
have cheap machinery for cottage in­
dustry but wherefrom will you find 
the market?

Prof, Agarwal: I am coming to that. 
Do not be impatient. The next point 
is, as my friend raised, about the mar­
kets for such goods. So far as the mar­
ket is concerned, I am very sorry to 
find— and I mentioned that on some 
previous occasion also in this House—  
that the Swadeshi spirit is fast disap­
pearing. We find in the market all 
sorts of foreign Efoods. goods whi^h 
are not exactly foreign but made in 
India I am told but labelled as fore­
ign goods because people like to pur­



long as you believe in industrialism, 
it must ultimately lead to a crisis. So 
1 really pity the one and sympathise 
with the other. In Planning the econo­
mic life of the country, commerce and 
industry are very important factors. 
India was a very prosperous country 
when the Britishers and other Euro­
pean nations came here to trade and 
as a result of the foreigners’ commer­
cial and industrial policy, we were r e - -  
duced to utter misery and destitution.
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chase foreign things. This is a matter 
over which we cannot express any 
satisfaction. I would, therefore, plead 
with the Government of India to pat­
ronise swadeshi goods in all their 
stock purchases and also, if oossible, 
to arrange a Swadeshi Exhibition on 
an all-India basis, especially of these - 
cottage and village industries. If that 
is done, it will create a healthy atmos­
phere, a favourable atmosphere for 
these industries and the Government 
also will be able to focus attention on 
the need for developing such industries.

A word about the vanaspati indus­
try or the oil industry. We have been 
able to levy a cess, rather it is pro­
posed to levy a cess, on cloth. I pro­
pose that a similar cess should be 
levied on oil and vanaspati for the im­
provement of oil m village industry. 
About vanasoati there has been a lot 
of controversy but I find to my amaze­
ment that in the Planning Commission’s 
Report on the development of indust­
ries, instead of trying to decrease it. 
they have pleaded for expansion of 
this industry also. Now there may be 
many doubts regarding the proposition 
whether it is good for health or not 
but this is very clear that it is not 
more useful than ghee and all this 
expansion is very much at the cost of 
cur oil and ghee industries. I was 
amazed to know a few days ago that 
the State Government of Rajasthan 
has bainneti tjhe import ibf vanaspati—
I would like the hon. Minister to en­
quire into this— and I am told that the 
Central Government, the Ministry of 
Commerce and Industry, has been al­
most forcing the Rajasthan Govern­
ment to import this vanaspati into 
that State. This I cannot understand 
that even though a State Government 
tries to encourage a local industry, a 
village industry, the Central Govern­
ment should try to come in the way.
I am sure this will be enquired into 
and steps will be taken to see that no 
policy of th6 Government of India 
tries to kill the small-scale and cottage 
industries and throw many people out 
of employment. I therefore hope that 
there will be a radical chjange in the 
policy of the Government of India 
lowards small-scale and cottage in­
dustries and every attempt will be 
made to patronise them.

Shri Kelappan: I have been always 
feeling that the Congress Government 
IS following a policy which is heading 
towards a crisis and a crash. My friend 
here a little before said that those 
mdustries which had reached their 
peak were heading to a crisis. Now it 
is in the very nature of things that as

We ^ave been free now for five years. 
It is true old industries have expand­
ed, new industries have come into 
being, large development schemes are 
undertaken, rich people have become 
richer, millionaires have become multi­
millionaires but what about the village-

When I speak of the villagers, I 
mean the whole country because about
90 per cent, of our people are living in 
the villages. I do not think the Govern­
ment have succeeded in finding a solu­
tion for the chronic poverty and un­
employment of the villagers. If any 
thing, their condition has become 
worse and the Government will also 
admit that over 50 per cent, of the 
villagers are unemployed and half­
starved. The same is the case in diff­
erent States. The other day I went to 
the Pusa Institute and I visited one 
of the villages there. I found they were 
a? ignorant and as poor near this 
n'^gnificent capital of India as the 
villagers elsewhere. Most of those 
houses were one room tenements and 
the family and their cattle were living 
in the same room. There was not even 
a partition. Half of the room was oc­
cupied by the cattle and the other 
half by the family. That is a sort of 
equality which I did not see elsewhere 
but there also a Harijan woman com­
plained that the Harijans are not al­
lowed to draw water from the only 
well in the neighbourhood. A caste 
Hindu protested. Perhaps both are 
right and both are wrong. When the 
officers of the Government or Members 
of Parliament go there, these Harijans 
are allowed to draw water from that 
well, and when they leave, probably 
these Harijans are frowned upon. That 
is by the way.

I am saying we are neglecting our 
villages. We have our Five Year Plan. 
We have undertaken large irrigation 
and hydro-electriq works. Some of them 
when completed, will be the largest in 
the world. The foreigners who visit 

country are full of praise for the 
wonHerful advance that w p  are mak-
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ing. I warn you that at the end of 
the Five Year Plan also the villagers 
will continue more or less the'sam e.

The Five Year Plan has really no 
programme t© tackle 'the unemploy­
ment problem. Our unemployment 
problem will become worse and pover­
ty also will increase. I admit, that our 
production will go up, we- will have 
more electric power, even the per capi­
ta income will increase. Even when 
we had plenty o f foodgrains in 
the country and there was no rationing, 
people used to die of hunger and star­
vation. The problem is how to put a 
few more annas into the hands of the 
starving people. How are we going to 
provide work for the unemployed’  
When we really speak of unemploy­
ment, we usually mean the organised 
mdustrial labour and not the poor peo­
ple in the villages who have been 
driven almost to fatalism and feel that 
their condition cannot be improved 
and that it is their lot to suffer and die

The industrial labour of the country 
IS about 25 lakhs. It does not come 
even to 1 per cent, of the population. 
It IS not even 2 per cent, of the work­
ing classes. Every year, 50 lakhs of 
people are added on to the population 
of this country. Large industries can 
never provide work for these people.

The Five-Year Plan says that no re­
liable data of unemployment and em­
ployment are available. It gives some 
figures of additional employment. It 
says that industry including small- 
scale industries will .be able to provide 
work for about 4 lakhs of people an­
nually. Cottage industries will provide 
work for another 20 lakhs. Building 
construction, road work, major irriga­
tion and power projects etc. will pro­
vide work for say, 20 lakhs. It is said 
that these figures are approximate and 
may fall wide of the mark. Let ug grant 
that industry including small-scale in­
dustries will provide work for about
4 lakhs of people. Mr, S. P. Jain, presi­
ding over the Federation of Indian 
Chambers of Commerce says that from 
1945 to 1950, with an investment of 
about 500 crores in industry, they 
could provide work for about 4 lakhs 
nf people. With our increase of popula­
tion at the rate of 50 lakhs per year, 
what the Five-Year Plan will be able 
to do, will only .be a drop in the ocean. 
Government has no plan to tackle this 
unemployment problem. is our
main problem. It is my contention that

self-sufficiency scheme for the villages 
based on Khadi and cottage industries 
to provide for the basic needs of the 
people is the only scheme which could 
tackle the problem of unemployment. 
Tkat was really the programme of the 
Congress. The Congress did not believe 
in industrialism. Let me quote what 
Gandhiji has to say about industriali­
sation. Gandhiji says:

“Extinction of village industries 
would complete the ruing of the
700,000 villages in India.

I have seen in the daily Press 
criticism of the proposals I have 
adumbrated. Advice has been given 
to me that I must look for salva­
tion in the direction of using the 
powers of nature that the invent­
ive brain of man has b rou ^ t under 
subjection. The critics say that 
water, air, oil, and electricity 
should be fully utilised as they 
are being utilised in the go-ahead 
west. They say that control over 
the hidden powers of nature en­
ables every American to have thir­
ty three slaves.

Repeat the t>rocess in India and 
I dare say that it will thirty three 
times enslave every inhabitant of 
this land instead of giving every 
one thirty three slaves.”

About mechanisation, he says:

“ Mechanisation is good when the 
hands are too few for the work in­
tended to be accomplished. It is an 
evil if there are more hands than 
required for the work as in the 
case of India. Strange as it may 
appear, every mill is a menace to 
the villagers, I have not worked 
out the figures. But, I am quite 
safe in saying that every mill hand 
does the work of at least 10 village­
rs doing the same work in their 
villages. In other words, he earns 
more than he did in the village at 
the expense of ten fellow villagers. 
The Spinning and weaving mills 
have deprived the villagers of a 
substantial means of livelihood. It 
is no answer in reply to say that 
they turn out cheap and better 
cloth, if they ever do it. If they 
have displaced thousands of villa*[e 
workers, the cheapest mill cloth is 
dearer than the dearest Khadi 
woven in the villages.”
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He has something very pertinent to 
say about the duties of our Minister! 
also. Gandhiji says about the Cong­

ress Ministers,
“The Ministers have experts at 

their disposal through the AISA 
and AIVIA.”
Now We are going to America and 

other foreign countries for experts. He 
says:

“ It is possible to clothe the whole 
of India in Khadi on the smallest 
outlay and in the shortest time 
possible. Each provincial Govern­
ment has to tell the villagers that 
they must manufacture their own 
Khaddar for their own use. This 
brings in automatic local produc­
tion and distribution. And there will 
undoutedly be a surplus for the 
cities at least to a certain extent 
which in its turn wiU reduce the 
pressure on the local mills.”
Let us see what our Congress leaders 

thought and think even now. Rajen 
Babu presiding ov ,r the 48th sessioB 
o f the Indian National Congress said, 
referring to khadi,

“ It rules out in one sweep the 
four-fold curse of modem huma­
nity namely, imperialism, militar­
ism capitalism and industrialism.”
He further added:

“Remove the khadi clause and 
you  snap the living link between 
the cities and the villages.”

TJow that we are free and we are 
our own masters, it might be modi­
fied thus:

“Neglect khadi and village in­
dustries and you snap the living- 
link between the people and the 
Government.”
Mr. Chairman: The hon. Member 

has already taken more than 15 minu­
tes. He must conclude in a mmute or 
two.

Shri Kelappan: According to me, in­
dustria lism  will never solve our prob­
lem. You will have to depend upon 
your agriculture and the cottage in­
dustries.

About cottage industries, Govern­
ment seem to have some curious views. 
By cottage industries ^-hiy mean 
some industries for making certain 
novelties and other things for which 
they have to find a market. The gentle­
man over there, asks Mr. Agarwai, 
how to find a market. You W ^iot cer  ̂
tainty find a market outside. Here­

after, you will have to produce for 
home consumption. If you depend upon 
markets outside, you are sure to come 
to grief.

About trade and small industries, 
Government is following a suicidal 
policy. I shall just refer to that and 
finish. We are importing luxury arti­
cles, toilet articles, soap dental cream, 
and So many other things. We are 
allowijng the foreign concerns which 
are manufacturing these articles to 
start these industries here. We can 
certainly reserve this sphere for home 
production. These are industries 
which do not require any outside capi­
tal Or even outside expert advice. 
Therefore, if you allow these foreign 
indualtries with their superior tech­

nique and their unlimited resources to 
compete with the home industries, what 
will happen is that these indigenous 
industries will be driven out of the 
trade and all these small industries 
will die out.

Just a word about State trading. I 
really want...

Mr. Chairman: May I just request 
the hon. Member to conclude? He has 
already taken 17, 18 minutes. If he 
begins a new subject, he will at least 
take two or three minutes, more

Shri Kelappan: I will just take five 
seconds.

Mr. Chairman: Five minutes.
Shri Kelappan: Five seconds.
I want really tlhe Government to 

take up the export trade. There is a 
general complaint that the articles that 
we send to foreign countries do not 
tally with the samples that we send, 
and for this and other reasons we 
find our articles do not fetch the same 
price in foreign markets as the articles 
from other countries. Now, Govern­
ment can certainly go to the help of 
these industries by State trading and 
.by taking up export trade. Similarly, 
they will do well to nationalise some 
of the important industries also— for 
instance, coal, banking and insurance. 
It is the duty of the Government to do 
these, things in the interest of the 
country. '

Shri Achuthan (Crangannur): This 
is a very important subject, and I 
may not be able to make even a 
cursory review of all its aspects with­
in the short time at my disposal. The 
present hon. Minister in charge o f 
Commerce and Industry is well-experi­
enced, and he is doing the job well. 
One test I can set is this, that you



35^0 Demands for Grants 2 APRIL 1953 Demands for Grants 3576

[Shri Achuthan] 
cannot satisfy both producers and con­
sumers. So, generafly, when both parli­
es, so to say, are not prepared to pour 
encomiums on him, he should be sup­
posed to have satisfied the test I set.

Now, with regard to the general 
balance of payments position, we see 
from the report that towards the close 
of 1952 we are having a better posi­
tion. The credit goes to the Ministry 
for so managing or arranging imports 
and exports to see that more articles 
are exported and less articles are im­
ported.

From the list appended at the end 
of the report, we find that number 
of luxury articles are being imported. 
As was observed by Prof. Agarwal, 
who is one of the General Secretaries 
of the Congress, these luxury articles 
must be put an end to, and their im­
port into our country should be stop­
ped. Some austerity we must adopt. 
Unless the Swadeshi movement is po­
pularised, and the Government take 
whatever steps are possible and adopt 
some master piece device, I do not 
think it may be possible for cur 
oountry to have a suitable economy in 
the near future. So, I take exception to 
that. A number of articles are seen -in 
the market nowadays, and the common 
man, without understanding the res­

ponsibility with regard to the economy 
as a whole, purchases a lot, and the 
money goes^o other countries. So also, 
with regard to other matters.

We are having a good beginning in 
the reduction of food imports. That gives 
us a relief, so to say, to import more 
of capital goods and goods necessary 
for key industries. That is a pood sign.

I want to impress upon the hon.. 
Minister also another thing. As was 
observed by the hon. Member from 
Malabar, there must be quality. In re­
gard to all articles that we export 
from India, no country should com­
plain that the thing actually received 
is poorer than the sample shown to 
them. According to me, honesty is the 
best policy under any regime, and the 
best is always the cheapest. So, Govern­
ment must see by any methods, .by le­
gislation—even now, we have some sort 
of legislation—that quality is also scru­
pulously observed, and then only we 
can capture the markets in freign coun­
tries.

Then, I do not know what particu­
lar benefits we are now deriving by 
having some preferential treatment 
with Commonwealth countries. The 
Minister must explain and convince

us, stating that these are the advan­
tages that India is now deriving out 
of having some preferential treatment 
with Commonwealth countries.

I am glad that the present Ministry 
is having trade agreements with al­
most all countries. That is but natural 
also, for all countries want to see that 
they import less and export more. So„ 
naturally, during the last four or five 
years, we are having trade agreements, 
with almost all countries. And I feel 
really glad that recently an agreement 
has been entered into with Pakistan: 
and there is some easing of the posi­
tion with regard to jute import. That 
ought to be our mentality. We must 
see that all nations are, so to say, our 
buyers. ,

I have to say one word about publi­
city. According to me, we have not 
come up m possession of that market _ 
which is required of this vast country ' 
to give up publicity in foreign count­
ries about our handicrafts, about our 
products, about so many other rare- 
things that we are in good fortune to- 
possess. All Embassies and other trade 
channels must be always entrusted and 
with this publicity, and no occasion 
should be lost in any country when it 
is suitable for having publicity of these- 
industrial products.

With regard to internal industrial 
policy and trade, really we are in a 
difficult position now. The policy has 
been adumbrated in 1948 by our Prime- 
Minister, of mixed economy, the pub­
lic sector and the private sector; ancf 
just a few weeks back, I read the presi­
dential address by Mr. Jain, the Presi­
dent of the Federation of Indian Cham­
bers of Commerce and Industry, that 
the private sector welcomes the Five- 
Year Plan and are very ready, eager^ 
to discharge their part of the job. And 
this gave the suspicion that there must 
be something—I do not blame him—  
because they are very extra ordinarily- 
eager, and he said: “ We will do our 
duty” . And in that speech, they have 
stated with regard to foreign capital 
that they are not vep^ much pleased 
with the foreign capital coming to- 
India, and they said that some condi­
tions should be attached if foreign capi­
tal is to come to India.

I agree with the hon. Member from- 
Kerala in saying that in the industrial 
sector, the cottage industries, Khadi 
and the small scale industries must find* 
a place. I really aopreciate the view  
taken by the hon. Chief Minister o f
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Madras, Mr. Rajagopalachari, about 
strict demarcation with regard to the 
production in handloom and textile 
goods. We are not to be afraid when we 
take a strong position. Even though we 
ought to have taken it earlier, consider­
ing the situation in the whole country, 
the position of the handloom weavers 
and unemployment, we must be cour­
ageous enough to take steps to see that, 
as far as possible, in the future at 
least these handloom industry men do 
not become a problem to the States 
and the Centre, and that they are not 
exploited by a number of political 
parties. It is really serious. When un­
employment grows, when the question 
of the belly and stomach comes, no 
ideology will have any effect. Hon. 
Members from the other side will ex­
ploit the situation. That is what we 
have seen actually in t ^  last election 
in Travancore-Cochin. Because people 
were unemployed and because their 
position was sq deplorable, these par­
ties, with their slogans and other things, 
almost captured them; just like beasts 
or animals are taken to cowsheds, they 
were taken to the polls. So, unless we 
have strong views about these matters, 
unless We realize what is the position 
of cottage industries in our country, 
and are not sophisticated or enamour­
ed of these large-scale industries as in 
the U.S.A. or Russia, we will somehow 
or other, have to face some catastrophe 
in the near future.

I really appreciate the policy of the 
Tariff Commission. It is a competent 
body which really knows where pro­
tection is to be given and where pro­
duction is not to .be given.
5 p. M.

I would just like to say one 
word about the two and half 
annas import duty raised on betelnuts. 
It was a serious problem for the are- 
canut growers in the south. As a result 
of the representntion made to the hon. 
Commerce Minister, and the hon. Fi­
nance Minister, at least some tempo­
rary relief has been given to them. In 
the case of the arecanut imported 
from Ceylon and other places, they 
do not spend anything for cultivation, 
because it is a wild growth there. But 
here we have to grow the crops, water 
them for a period of six months or so, 
and unless an economic price is made 
available to them, the industry wil not 
be able to stand on its own feet, and 
it will perish.

Then I come to the Industrial Finan­
ce Corporation. According to me. the 
work turned out by them is not satis­
factory. Considering the demand for 
niore industrialisation, I would say that

they must invite people saying ‘Come 
along. Money is here. We will ad­
vance you money and without incurring, 
much risk for the capital, you start 
your industry in an enterprising spirit.' 
And We must see that in all parts of 
the country, on an even scale, smaJl m- 
dustries should rise up.

Some two or three years ago, the 
Government had sent out a committee- 
to Japan, and they have made a re­
port. I have gone through that report, 
and I do not know why the Govern­
ment have not adopted, tj^  _ Japanese 
methods of industrialisation in our 
country. While going through that re­
port, I felt that there is much that 
can be copied and introduced in our 
country. We are having sufficient 
power in almost all parts, on account 
of our .big projects, and we should see 
that specialists should be invited here, 
to give more encouragement and to 
develop these cottage industries.

In Travancore-Cochin as the horn 
Minister has remarked, the coir indus­
try is just coming up. Even then, we 
have got the handloom question there^ 
We have got the arecanut question; 
also. The arecanut situation, however, 
is improving. Unless the Central Gov­
ernment pay more attention to Travan^ 
core-Cochin and the unemployment 
problem there, I think it may be very 
difficult for our Government to cope up 
with the situation. The position now 
is that in Travancore-Cochin there are 
about 20 lakhs of excess people, and 
the population density is about 2000 
per square mile. A good many of the 
people have to migrate to other parts. 
I would request the hon. Minister and 
the hon. Members from Central and 
North India to go to Travancore-Co­
chin and see for themselves, how they 
live there, and how impossible it is 
for them to carry on there. Unless 
something is done in the nature of 
migration or equitable distribution of 
The nopulation in this area, I am 
afraid it will not i>e possible to sohF%- 
the problem, and I fear difficult com­
plications are likely to arise.

As has been observed by my hon. 
friend Mr. Agarwal, I would suggest 
that there must be a special depart­
ment for encouragement of swedeshi 
goods and cottage industries. My hon. 
friend Mr. Kelappan reminded us tjf 
what Mahatma Gandhi said, but we 
have not yet passed that stage. The 
United States of America or the United' 
Kingdom or other countries may have 
“ advanced” in many resi>ects but con- 
sidenng the length and breadth of our
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<<:ountry, and the scant industrialisa­
tion of the country, we must see 
that swadeshi is encouraged, cottage 
industries are developed, decen­
tralisation is adopted, and also the 
private sector is not too much relied 
upon. As far as possible, we should 
see that all key industries or basic in­
dustries are taken over by the Govern- 
jnent. Some move may be begun even 
now. That is the only way we can 
-expand our economy.

Dr. Ram Subha« Singh: 1 am not
going to make any big speech. I have 
just to state only two or three points. 
I think they are vital, so far as the 
self-respect and economic opportimi- 
ties of the citizens of this country are 
concerned.

It is rather strange and paradoxical 
that despite the fact that the Govern­
ment of India have given a free hand 
to all the foreigners, including Ameri­
cans, to trade and flourish in this 
•country as much as possible, our citi­
zens are not allowed to enjoy any 

rreciprocal status in foreign countries, 
particularly in certain parts of Ameri­
ca. Indians who want to establish 
themselves there or go to visit that 

-country are not even permitted to stay 
there even for a period of twelve 
months, despite the fact of their toeing 
having valid visas. At times, they are 
asked to execute bonds to the tune of 
about 500 dollars or so, and they are 
put to enormous hardship. So, it be- 

‘Comes very difficult for them to remain 
;there on the money that is granted to 
them the Reserve Bank, and it is 
very difficult for them to get exchange 
permission. I would request the hon. 
Minister who is having a keen interest 
in this matter, to see that this anomaly 
is ended without any further delay.

My second point is about the em­
ployment of Indians in foreign firms. 
Recently I came across a paper, which 
was supplied to me through the 
courtesy of the hon. Minister, which 
indicates that the Government of India 
had asked all the foreign firms in July
1952, to supply information to the Gov­
ernment regarding the number of 
Indians employed in foreign firms. 

JVbout one-fourth, numbering about 300 
firms did not even care to supply 
that information to Government, may 
be because they are not having any 
Indians in their service.

Shri T. T. Krishnamachari: Probably 
no business.

Dr. Ram Subhag Singh: The infor­
mation supplied by the rest shows that

very few of the foreign firms are hav­
ing about 25 per cent of Indians in 
higher posts, and eubout 10 per cent 
only in posts carying a salary of more 
than Rs. 1500. The very same firms 
having offices in Pakistan, Burma and 
Ceylon have been forced to close their 
doors to foreign employees. They could 
employ only a Pakistani, or a Burmese, 
or a Ceylonese as the case may be, and 
they cannot go on in^ îting or employ­
ing 75 per cent of Britishers or other 
foreign nationals.

Shri T. T. Krishnamachari: Ceylon 
has not enforced that.

Dr. Ram Subhag Singh: It may be
because Ceylon is totally dependent on 
the British Government. But Burma 
has done this, and Pakistan also has 
asked them to restrict the quota to 
about 50 per cent. But it is a very dep­
lorable situation here in India. These 
firms are neither paying any heed to 
the Government circular, nor are the 
Government asking them to employ 
Indians as much as possible.

Even those Indians who are employ­
ed by them are subjected to various 
disabilities. Diflerential treatment is 
accorded to tliem, in respect of pay, 
allowances, leave, travel facilities etc., 
simply because they are Indian nation­
als. I would like that this differential 
treatment is put an end to. I would 
request the hon. Minister to see that 
adequate measures are taken against 
these firms, and to see that Indians 
and foreign nationals are employed on 
the same conditions, in respect of pay, 
allowance and all other facilities. When 
we are now entering into the seventh 
year of our independence, in this very 
territory of ours, we find that Indian 
employees are being discriminated 
against by certain firms, simply be­
cause the Government want that some 
foreigners should come and try to 
open certain industries here. If the 
Government go on allowing this thing, 
then it would not be long before a stage 
is reached jvhen we would not know 
what will happen. As was stated by my 
hon. friends, Shri Agarwal, Shri Achu­
than and other friends, because of em­
ployment scarcity, people are becoming 
very desparate, and nobody knows 
what will happen. I would like there­
fore that the Government should pay 
special attention towards this question.

Thirdly I want to emphasize that 
handloom products and cottage indus­
try products ek'ould be encouraged. But 
they should not be encouraged at the 
cost of the poor people. Government
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are fond of raising all sorts of taxes, 
and they go on taxing each and every 
thing. The distribution of the taxes 
■collected can be explained in two ways. 
Actually very little of it goes to the 
.people or to the purpose for which it 
has been raised. Therefore, I would 

Jike to say that the Government should 
.not indulge in too much taxation. I 
am opposed to any new tax—may be 
vanaspati tax or cloth cess or anything. 
Thirdly, I would also like that the 

.chewing tobacco tax should be lowered. 
These are my points I do not want to 
take any more time of the House.

Shri N. R. M. Swamy (Wandiwash): 
.1 do not propose to deal with this Min­
istry in respect of all its aspects. I pro­
pose to deal with only one or two as­
pects which I find very important.

I propose to discuss first the tanning 
industry. The tanning industry, I wisn 
to say in this respect, is prevalent only 
is south India. Leather and leather 
goods industries play a large part in 
the national economy by providing 
•employment to thousands of work­
ers » and also .by earning valu­
able foreign exchange by export
o f  the hides and skins. We are all 
^ware that since the last 100 years or 
50 this industry has come into existence 
in .big cities, but the bulk of the pro- 
<3uction is in villages and towns. This 
industry is now going backward in­
stead of rising up. I find for the last 
:six to seven years—barring the period 
■during the war time when there was 
a great boom—has been slowly going 
•down. The reasons are many. But I 
only wish to state a few which, I hope, 
the hon. Minister will take into con­
sideration. I shall deal with country 
tanning—by country tanning I mean 
vegetable tanning of leather goods.
Ordinarily, we call it ‘East India kips 
■or East India tanned skins’ . What I 
wish to say is that the 500 or 600 
tanneries which we have concentrated 
only in South India produce a total 
of about 10 million tanned hides and 
about 20 to 30 million tanned skins. 
Most of them are exported to U.K^ 
iDarring some skins which are needed 
tor domestic purposes. I wish to say 
that in this trade very many business­
men are now ruined because of the 
specification which the foreigners quote 
to the businessmen in South India. 
South India alone supplies leather 
goods to the whole world on a scale 
which no other country does. What 
happens is that when the contracts are 
entered into, they supply certain speci­
fications. After delivery of the goods 
they re-assort them according to their 
whims and lancies and say there is 
so much of ■kort-f»ll, and they ask

the businessmen to pay the diflerence 
In this way, I know for certain about 
half a dozen businessmen have been 
ruined. They were asked to pay about 
70 to 80 lakhs of rupees by one single 
individual. Now I leam that three or 
four businessmen have crashed because 
there is no standardisation organisa­
tion in India itself to ask the foreign­
er to enter into the contract with a cer­
tain specification, and if the standard 
specification is carried out, to pay 
cash and carry it away. Such a thing 
can never be done after the goods 
have gone to the other countries. 
Therefore, I only wish that the hon. 
Minister should pay some attention to 
this, and to start something like a 
standardisation organisation here by 
the aid of which we could avoid such 
claims by the foreigners. The present 
practice is not only a loss to the pri­
vate sector but also to the country.

We all appreciate the steps taken 
by the Ministry to encourage the pri­
vate sector. But if they are left to ruin 
themselves by the foreigners making 
claims against short-faUs in this man­
ner, in the long run the valuable fore­
ign exchange we earn will have gone 
back to the pockets of the foreigners. 
What we get with one hand would pass 
back through the other. So I suggest 
that a standardisation organisation 
should be established in India itself 
or at least a Marketing officer should 
be posted in the United Kingdom to 
whom these goods may be sent. He will 
examine and assort them and deliver 
to the .buyers there for money paid 
thereafter.

I understand that there are stand­
ardisation organisations in other in­
dustries dealing with other articles and 
commodities. So far as the leather in­
dustries are concerned, dressed hides 
are not brought under that standardi­
sation.

In order to improve this business, 
I would make a few suggestions. The 
raw material for this tanning industry 
are mostly hides and skins and 
wattlebark. So far as the others 
are concerned, they are indigenously 
available. So far as hides and 
skins are concerned, after partition 
the main centres which supplied 
a good deal for India, have now 
fallen within Pakistan. So we have now 
to have contract with the Pakistan 
Government to import all these 
hides and skins. I quite welcome such 
agreements entered into with other 
countries provided our interests are 
safeguarded. Therefore, I would say 
that in order to give an impetus and 
fillip to this industry, we must see 
that raw hides are not exported. As
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regards wattlebark, we get them from 
East Africa and Kenya. But there are 
supplies in India, especially in hill 
tracts and other plares where wattle­
bark can be grown. Wattlebark planta­
tions could be started in wide areas, 
as a result of which we would not have 
to depend on other countries for its 
supply. This is one of the main items 
in the production of this tanning in­
dustry.

The other aspect which I wish to 
state is this. It relates to the hand- 
loom industry. I need not say any­
thing much about it, because we have 
been reading about it in newspapers. 
It is mostly in South India and for 
want of yarn they have been left with 
nothing and driven to beggary. I am 
told that so many families are living 
on the pavements in Madras City and 
many of them are absorbed in the beg­
gar’s homes. There has been some 
exodus also. Some people left the Ram- 
nad district and went to some other 
district. But the Government has taken 
care to say: ‘If you run up to other 
districts, we shall not make any ar­
rangements.’ As a •‘result of ,̂his they 
have to be going hither and thither.
“ What we should do to improve this 

handloom industry is this. Recently 
legislation has been introduced in this 
House for levying a cess by which we 
get 6 crores of rupees for rendering 
help to this particular industry. But 
what I wish to suggest is that yam 
should be supplied to all the weavers. 
We must get cotton straightway from 
the cultivators instead of it going 
elsewhere. The Government itself can 
do this by stages, subsidise it and sup­
ply the thread at a lower cost. Not only 
that, we have to standardise the pro­
duction of the handloom cloth. If we 
standardise that, we will be able to 
find markets for it.

What I find is that there is a large 
stock of cloth available in some parts 
of India. What I want to suggest is 
the appointment of a Marketing Officer 
in Eastern Asia, Indonesia, Thailand 
and Siam and Ceylon and asTc him 
to find out what varieties of cloth they 
really need so that our people may .be 
asked to produce those varieties. We 
can certainly find a market for their 
sale. A responsible Minister in the 
Madras State has said that there 
should be demarcation of varieties of 
cloth for production by the mills. We 
ran  sell by cutting the production from 
the mills. They have fixed two varie­
ties of cloth, the saries and the dhoties. 
They are strictly ear-marked tor pro­
duction by the handloom weavers.

Certainly they can find a market,. 
Alter having produced so much, w e 
find that they are piled up, in which 
case also we have difficulties. For that 
only, I am suggesting that there should, 
be Marketing Organisations. If there 
is a .marketing organisation, they can 
straightway dump the products. They 
will find a market for the goods pro^ 
duced. If We cannot find any sale ther» 
there will be unemployment.

As regards the import policy I must 
say a few words. The import policy 
seems to be somewhat speculative so 
far as the Government of India is 
concerned. Sometimes they liberalise 
the import policy, sometimes they res­
trict a great deal. Nobody can find out 
the mind of the Government. When 
they want to liberalise it, all of a sud­
den they do it. Sometimes they put 
heavy restrictions.

Recently the Tariff Commission was 
asked to make some recommendations. 
Before the recommendations could be 
submitted, they have been permitted 
to import automobiles. Cars have been 
imported. They could have waited for 
some time and seen what the recom­
mendations of the Tariff Board are^ 
They could have done that; instead 
of doing that they have precipitated 
the matter in permitting automabiles 
to gome in.

Another thing which I wanted tô  
speak about is the import of radios.
I was told that there is an import 
duty of 50 to 60 per cent, on these 
radio sets. The radio sets are intended 
to educate the people, mostly villagers 
and to tone up their mental activi­
ties and cultural needs. Instead of a 
advocating the import of these, if we 
levy an import duty of 50 to 60 per 
cent, the net result would be the rais­
ing of the prices of the radio sets. If 
it costs only Rs. 100/- it sells at Rs. 
200 or Rs. 250. The dealers takes his 
share and ultimately the man who*

, buys pays more. Because radios are- 
intended to educate the public, if we 
impose a heavy duty on them, the 
people may not be able to purchase 
and they will not be able to know the 
developments in the world.

My friend. Dr. Ram Subhag Singh, 
was saying about the employment of 
Indians in foreign firms. I quite agree 
with him. I endorse fully what he 
said. Everywhere I find that the Indi­
an q have not been given as much fa­
cilities as are ordinarily given to the 
foreieners. Not only that, there is dis­
criminatory treatment 'meted out to* 
the Indians. I do not mean to say that
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foreigners should not be appointed. In 
some posts, where technical know­

ledge is required an Englishman may 
he appointed. But the rest of the ap­
pointments should go to Indians.

I wish to say a few words about the 
Tecent Indo-Pakistan agreement Al­
though we had half-an-hour dis­
cussion yesterday, with regard to
this, there was not much said on both 
-sides. I really see that in jute we are 
not only self-sufficient, but we are 
able to save something also. But, in 
the recent agreement I find that for 
jute we are exporting coal. I do not 
-mean that we should not enter into 
an agreement with any foreign 

■country. But, when we enter into an 
agreement, there are two canons to Jbe 
observed. The interests of the com­
munity should .be safeguarded and 
the bargaining power should not be 

neutralised. So far as coal is concern­
ed, India is in a position to bargain 
with any country. When such is the 
case, if you barter away the bargain­
ing power by getting things which we 
are ordinarily in possession of, 
which we have in plenty, it will
not help us. Therefore, m selling 
away a rare commodity which Pakis­

tan is needing—coal—we can just dic­
tate terms to them. We have not done 
that.

Another thing is regional industria­
lisation. There are several industries 
-which should be regionally concentra­
ted. Industrialisation should not be 
concentrated in one particular locality. 
It should give employment to the 
people. Otherwise, we will be doing 
-more injustice, for many of them will 
be unemployed.

Shri Jhunjhunwala (Bhagalpur Cen­
tral): Before I take up the point on 
'W h ic h  I wanted to speak after I heard 
the Commerce Minister yesterday on 
the jute question, I cannot get over 
the idea of impressing upon the House 
the question which was asked by one of 
my young friends from Bihar, ‘where 
is  t h e  market for cottage industry goods 
-and other things?’ I want to impress 
u p o n  the House that if we have got 
a n y  respect for human value and the 
teeming millions, we must sacrifice 
a n d  t h i s  is  the least sacrifice which 
w e  can do that is to undergo 
inconvenience—whatever inconveni­
ence we may have to undergo— and to 
p a y  more for the cottage industry 
E o o d s  in preference to any other 
g o o d s ,  mav it b e  foreign goods or mill 
g o o d s .

Shri G. P. Sinha (Palaman) cum 
Hazaribagh cum Ranchi): On a pomt 
of order. Sir. I never criticized that 
cottagJe industry......

Mr. Chairman: Order, order. The

hon. Member has not specifically 
referred to this Member or that. He 
mentioned in general friends from 
Bihar.

Shri Jtiunjhunwala: I was just trying 
to impress upon the House that if we 
have got respect for the t.eeming mill­
ions and if we want to give them em­
ployment, there is nothing in the Five 
Year Plan and we do not see anything 
in the present or in the future as to 
how we can give employment to them 
except by means of cottage industries 
and for this we must create market for 
cottage industry goods. After we 
have found some better solution for it, 
of course, it becomes a different ques­
tion.

Now, I come to the point on which I 
wanted to speak mainly. That is this. 
It is not with a view to criticise that I 
am taking up this point But, I do not 
understand what policy our Govern­
ment is following in big industries. 
I have spoken several times on the 
floor of this House that in private 
industries, they have taken control of 
some of those industries. I have spoken 
several times about the sugar industry. 
It is 21 years since the Government has 
been giving protection to this industry. 
Up till now this industry has not been 
able to stand on its own legs. We may 
say that we have produced more sugar; 
but if we go to the root of the matter, 
we might have produced more sugar by 
giving more price to the cultivator. We 
have given them Re. 1 /9 / and even Rs.
2 /- per maund. They were tempted to 
produce more of sugar-cane. More 
sugarcane came to the factories; they 
crushed more and we got them a free 
market for sale. They made good 
money; the consumers had to pay a 
very high price. But what is the posi­
tion of Sugar Industry? Are we in a 
position to produce and sell sugar at a 
competitive rate in the world market? 
Price of raw materials forms major 
parts of cost of sugar. Have we 
ever tried to see that we get our 
raw materials at a cheap rate? One 
hon. Member was pointing out today 
that the produce per acre— produce of 
sugarcane— in our country has gone 
down from 450 maunds per acre to 
something like 400 maunds per acre. 
Unless we go to the root of that, unless 
we produce sugarcane, the raw materi­
al at a cheap rate, which we can. we 
cannot say our Sugar Industry has 
made any progress. The main criterion 
is as to whether our sugar is produced 
at world competitive. An exhibition 
was held in Bihar of sugarcane growers 
and 3000 maunds per acre was produc­
ed there. Of course, that is an exceo- 
tional case. If Government and those 

w'ho want to give more price to the
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cultivators try to see that the culti­
vators adopt methods by which 
they get more yield per acre even if 
they get Re. 1 per maund their whole 
income from one acre will be much 
more than if they get Rs. 2 per maund 
on the present yield per acre. This is 
not the point of view which is being 
considered by the Government,, and I 
request Government to take steps to­
wards this.

Similarly, on the question of jute, 
the hon. Minister said yesterday.

“ ...It must also be recognised in 
saying that the cost of manufac­
ture, labour charges and other 
things are stationary and unfortu­
nately, as it happens, the prices 
of jute goods have been tindergo- 
ing a depression. It is the raw 
jute price that suffers.”

It means that it is only the growers 
who wiU suffer. I  ask the hon. Minis­
ter, if the growers are made to suffer 
in that fashion, how are you going to 
produce manufactured goods? If the 
growers are not going to get even 
their daily wages, how does our Min­
ister expect that we would be able 
to carry on our industry?

Dr. M. M. Das (Burdwan—Reserved 
Sch-Castes): Buy from Pakistan. '

Shri Jhunjhimwala: This is what I 
have not been able to understand. 
Similar is the position with regard to. 
sugar and other industries. Yesterday, 
when there was the half-an-hour dis­
cussion, I expected the hon. Minister 
would offer some solution whereby the 
growers will get something better this 
year, so that it will improve the pro­
spect for future years. far as Bihar 
is concerned, he said there were trans­
port difficulties and unless transport 
facilities were given, they should be 
asked not to grow more jute. This is 
no reply. When we can afford— and I 
say We can afford—to give higher 
prices to the jute growers, why should 
they be deprived of the profession of 
producing jute even only ibecause of 
transport difficulties? The lack of 
transport is a question which should 
be treated quite independently. The 
jute growers in Bihar should not be 
asked to grow less jute but more jute, 
and some solution must be found to 
see how they can produce it at an eco­
nomical price. Have Government taken 
any steps to see that the jute pro­
duction per acre is increased by giv­
ing better seeds, more manure înd 
other facilities? That is the most im­
portant thing, which* Government are 
not doing at present. They are always

tackling the problem from a short­
term point of view. Some difficulty 
arises. The- millowners come and «ay 
that they cannot produce the manu­
factured goods at such and such a cost, 
and the Government says that it they 
cannot manufacture at such and such, 
a cost, then they cannot export 
at such and such a cost, and they let 
the growers suffer, ,by offering less 
price to them. I am not criticising, 
but this my difficulty. How are you 
going to solve the long-term problem..

Shri T. T. Krishnamac&iari: That is 
also my difficulty.

Shri Jhunjhimwala: It is you who
has to solve it. Otherwise, if you can­
not solve it, you leave it to the parties 
concerned. They know how to solve- 
it. But you intervene, and yet you say 
that you cannot solve the difficulty, 
and you let the growers suffer. You say 
that the labour charges should remain 
the same, because if they are reduc­
ed my hon. friend Mr. Khandubhai 
Desai will raise a hue and cryr It 
some other charges are reduced, other 
people will suffer. So, all these char­
ges are to be stationary and should 
not be touched. Then I ask you, why 
should only one section of the people- 
be asked to sacrifice?

Yesterday I asked a question as to 
whether there was any market for ex­
port of jute and whether jute was not 
exported at a higher price in the .be­
ginning and whether it cannot be ex­
ported even now. I understand that the 
growers have in their hands still some
10 Jakh bales. If Government will 
allow export of jute, they can get some 
Rs. 1 crore more. I was talking to a 
jute businessman who had been to my 
place today. He said that they could 
export at least at a higher rate of Rs.
5 per maund. But the Minister in 
pointing out the difficulties in the w ay 
of the export said yesterday:

“The question of export of jute 
is a matter which is being cons­
tantly urged...It is a very short­
sighted Dolicy indeed I understand 
that the exigencies of the present 
may warrant our exporting raw 
jute, whether we have a demand 
or not, and so let us export, but 
if we do export, we are cutting the 
tree, standing on its top.”

I do not agree with this exposition. I f  
we could so organise things that 
export only such quality of jute as is 
not required by our manufacturers 
here and for which there is a good 
market outside, where is the difficulty
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in exporting jute? The hon. Minister 
said that if we export mestd and bim- 
la, they will mix them up with better 
qualities and will produce such quali­
t i e s  of manufactured jute goods which 
will be able to compete with our manu­
factured jute goods. That is not the 
position. The position is that our pro­
duce has become unpopular in the 
foreign market due to their mixing 
low quality jute with good quality 
jute and even then charging a very 
high price for it. I had a talk with the 
manufacturers. They are now charging 
Rs. 92 for 100 yards of hessian. But 
they can very well afford to charge 
only Rs. 78 or a t  the maximum Rs. 
82. and keep a good margin to them­
selves. If we sell this jute outside, it 
is  not going to affect them at all; 
rather, it will improve their quality. It 
is all a question of looking at the prob­
lem from all points of view.

Dr. M. M. Das: Is there a ban on 
the export of jute now?

SCiri T. T. Krisiinamachari: Yes,
there is a ban.

Mr. Chairman: The hon. Member 
should conclude now.

Shri Jhunjhunwala: Then the Min­
ister said in the end:

“ If it is the intention of the hon. 
Member that we should become a 
pure raw jute exporting country, 
and the jute mills should be clos­
ed, it is a different matter.”

If at all it is a different matter, if we 
can export jute outside in preference 
to manufactured goods, what is there 
to be afraid of? Let us export jute. 
Let us make some foreign exchange by 
means of that. Let us consider this 
problem also from that point of view, 
so that if there is going to be sacri­
fice, it would be sacrifice by all sec­
tions and not merely one section of 
the people.

Shri Bansal (Jhajjar-Rewari): When 
I look back on the rather anxious days 
when the slump was looming large 
at the time the present hon. the Com­
merce and Industry Minister took 
charge, I cannot help congratulating 
him on the able handling of his port­
folio. Ever since he took charge his 
Ministry has not only become a well- 
knit Secretariat, but also a Ministrpr 
in the genuine sense of the term. It is 
remarkable that not-withstanding the 
rough exterior which he has presented 
to a number of hon. Members in this 
House and people outside, there has 
been a growing feeling of responsive­
ness between the industry and Gov­
ernment during his tenure of office.

In my opinion this responsiveness mus 
be capitalised not in the narrow sec­
tional interest of any section of the 
community, but in the interest of thfr 
country at large and I am sure that 
if the Ministry goes on working as it 
has been we will see a day when what­
ever hesitation and vacillations are 
still there in the relations betweeri 
Commerce anĉ  Industry>  ̂ on the one 
hand and Government on the other 
will disappear and both will emerge 
together hand in hand for the better­
ment of the country.

The year 1952 has a proud record 
both in internal production and cur 
foreign trade. I would not bore the 
House by quoting figures because these 
have already been given in the master­
ly report which is before the House. 
The Minister deserves congratulation 
for this record. But there are certain 
industries in which production has fal­
len and it behoves this House to take 
note of the causes which are responsi­
ble for the fall in production in those 
industries. I refer to Diesel engines, 
automobiles, power-dmven pumps,, 
lamps, dry batteries, blades, super­
phosphates and such important chemi­
cals as soda sish, bleaching powder, 
glycerine, etc. Now there must be some- 
reasons why production in these lines 
has gone down and I think it would 
be in the fitness of things if the deve­
lopment councils attached to the Min­
istry will go into these causes, investi 
gate them and assist the industry ii: 
overcoming the difficulties which are 
responsible for decline in the produc­
tion of these industries.

Although the Ministry has a very 
well-staffed Development Wing, I 
cannot help pointing out that so far 
only two Development Councils have- 
been formed. I do not know what is 
the reason behind this. I should have 
thought that within this year more- 
Development Councils would have 
come into being, so that the difficulties 
of industries would have been looked 
into by the Government of India, in 
consultation with the industries con­

cerned. I have wholehearted admira­
tion for the personnel that mans the 
Development Wing of the Ministry^ 

They are all very young people, very 
capable and talented. But I must sug­
gest to the hon. the Commerce and 
Industry Minister that he has to give 
some thought to having one or two 
more senior persons in the Develop­
ment Wing So that they are able to 
take decisions quickly and more prom­
ptly, without shunting of files between 
this Department and that.
. I referred just now to the decline 
in production. Among the causes
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which, in my opinion, are responsible 
for this decline are: (1) the import 
policy of Government as far as some 
items are concerned.

(2) the foreign aid programmes to 
which Government have been com­
mitting themselves from time to time. 
This has been particularly noticeaJble 
in the case of Diesel engines, ferlili- 

.sers, bore-hole pumps and automobiles.
and

(3) fall in both home and foreign 
-demand.

Now son^ of these causes are reme- 
•diable, while others are not so easily 
remediable. But I would stress that it 
w ill be a tragedy, as far as the country 
is concerned, if production goes down, 
if industry is not made to produce to 
the fullest capacity, because that 

amounts to wastage of resources both 
human and material. Therefore every 
step should be taken to see that pro- 
<iuction is . not only kept up but the 
full capacity which is available in the 
country is utilised.

As regards import policy, 1 am glad 
to say that during the year as the 
Minister was getting possession of the 
Ministry he went on modulating the 
policy in such a manner that the local 
industry did not suffer and it goes to 
his credit that import policy by and 
large does not impede industrial pro­
duction in the country now. But there 
are a number of other difficulties. 
One of them is the policy of licensing 
so far followed by Government. No
• cut and dried licensing policy has so 
far been formulated with the result 
that the applicants, the prospective in­
dustrialists, who want to enter new 

lines, are not quite sure as to whether 
they must spend all the money in 
•exploring the avenues of starting a new 
industry, because they are not quite 
sure whether they will be granted the 
necessary licenses or not. Therefore I 
would suggest that Government should 
come out with a definite policy and an­
nounce that licenses will be granted to 
every industry, provided production is 
kept somewhat ahead of actual consump­
tion at present. In my opinion produc­
tion capacity must always remain 25 
per cent to 50 per cent ahead of actual 
consumption, and therefore, wherever 
in an industry, even if it is producing 

"to the full requirements of the country, 
a new industrialist wants to come in 
and start another unit, he must be 
given permission, provided that the 
increase will be between 25 to 50 per 

cent, additional. I will have one 
'ception to this and that will be as re­
gards foreign capital.

As long as an indigenous industry is 
there and is producing more or less up 
to the extent of consumption require­
ments, no new foreign capital should 
be allowed to come in. I say this be­
cause recently a number of cases have 
taken place where despite indigenous 
capacity, foreign manufacturers have 
been allowed to instal themselves and 
offer not only competition but a men­
ace to indigenous industry.

Last time when I spoke on the same 
subject the hon. the Deputy Speaker 
who was occupying the Chair at that 
time asked me if I had any such in­
stances. At that time I remembered 
only two instances, namely of batteries 
and type-writers. Recently a number of 
other instances have come to my 
notice. Permission was given to Lever 
Bros, to expand their capacity for pro­
ducing soap; then permission has 
been given recently to I. C. I. to pro­
duce nitrocellulose and certain 
other items, including synthetic resin. 
There are one or two other examples, 
for instance of wood-screws. Now, in 
this line, as is well known, the indi­
genous capacity is already far above 
local consumption. Even then one of 
the leading manufacturers of the 
world, namely Guest, Keen Nettfolds 
have been allowed to put up a big 
plant here. Now, wood-screw manu­
facturers are very small manufacturers. 
It is not a big industry at all. They 
are about half a dozen small concerns, 
producing—or having capacity to pro­
duce— about 3,000 tons of wood screws 
in a year. Our demand is some what 
less than that. But even then this huge 
octopus has been permitted to come in­
to this country. I am one of those who 

do not fight shy of foreign capital at 
all. In fact I have always taken mv 
stand on the floor of this House iha"̂ t 
if we want any large scale develop­
ment we will have to welcome foreign 
capital. But I must qualify this state­
ment by saying that we will welcome 
foreign capital onl.y in lines where it 
is likely to serve the best interests of 
the countr.y and not where it is going 
to compete with local enterprise and 

particularly with small-scale local en- 
terorise which after great sacrifice ha? 
come forward to put up those indust­
ries. As far as foreign capital coming 
in a big way is concerned, I would 
say that whenever Indian capital is not 
forthcoming for a big venture like the 
steel nlant or like the sinking of wells 
for oil— if we are able to find out some 
oil in our country— and for other such 
hie: work?. I will welcome foreign capi­
tal. And foreign capital in its own in­
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terest must he willing to come forward 
in those lines. But when it threatens 
existing Indian industries I will most 
humbly suggest to the hon. the Com­
merce and Industry Minister that he 
must think twice before granting per­
mission to such foreign enterprises.

Although I have a number of other 
points tp make I will straightway 
come to the balance of trade position 
as you have rung the bell already and 
I do not want to take much longer 
time. It is heartening to note that 
during the year our balance of trade 
position has greatly improved. But we 
cannot be sure even now that this 
position has come to be stabilised 
because the terms of trade have been 
going against us in recent months. The 
index was 120 in July-September 1951, 
it came down to 88 in April-June 1952, 
then it began to go up again and was 
102 in October, but in November it 
again came down to 93, a rather serious 
drop. I would therefore request the 
hon. the Commerce Minister to view 
our foreign trade in a broader pers­
pective. During the last five years we 
have had an adverse balance of trade 
of about Rs. 700 crores. Our food im­
ports were of the order of Rs. 781 
crores and, according to my calcula­
tion, the capital goods imported 
amounted to about Rs. 450 crores. My 
concrete suggestion to the hon. the 
Commerce and Industry Minister is 
this, that he must adjust our foreign 
trade in such a way that whatever we 
are able to import (of food, consumer 
goods and raw .. materials), must be 
balanced by our normal exports; and 
whatever adverse balance of trade is 
there must be accounted for by the 
imports of durable capital goods, that 
is permanent assets which are likely to 
remain in the country for some time 
and go on yielding us results. There­
fore I will suggest that there must 
now be two accounts, account A and 
account B. Account A  must show our 
imports of food, consumer goods and 
raw materials and our exports, and 
account B the import of capital goods; 
and whatever adverse balance we in­
cur must be just sufficient to import 
capital goods from foreign countries. 
Arid the formula which I will, suggest 

the hon. the Commerce Minister is 
that we must have a policy under 
which we must export what we can 
and import only what we must. Only 
if we follow this will we be able to 
keep up our trade and foreign ex­
change position in such a way that 
we are able to see our developmental 
schemes through on which so much 
depends. Also, after a few years, when 
we have to begin to repatriate the fore- 
48 PSD

ign loans that we are taking, we will 
have to export much more than we are 
able to export at present. We 'have 
therefore to take some steps to fore­
stall that position from now. Only 
then we will be able to make our eco­
nomy stand on a sound keeL

Sliri K. K. Baso: I have moved quite 
a number of cut motions on these 
Demands of the Commerce and Indust­
ry Ministry, but in view of thg short­
ness of time I do not intend to deal 
with all of them. I shall first try to 
discuss the policy of our Government 
so far as foreign trade is concerned, 
and specially the import of capital 
goods. If I may quote one passage from 
the Report of the Fiscal Commission, 
they say; that one of the aims of 
short-term foreign trade policy should 
be “ to achieve a pre-determined pro­
gramme of investment in essential 
replacements,restocking and inessenti­
al new lines v>f manufacture.”  We all 
know that iin our country attempts 
are being made to industrialise and to 
increase the national wealth. But if we 
look to the figures that are available 
we will find that the import of capital 
goods in our country has practically 
decreased below what it was even just 
before the war. As compared to 1923 
when it was nearly about 24' per cent 
it went up to 30 per cent in 1947-48. 
We can get that from the Fiscal Com­
mission Report. Subsequent to that, as 
I have tried to work out, upto 1950-51 
it does not exceed more than 18 per 
cent of our total imports. When 
today in our country our main 
aim is to industrialise, and we 
ajlso know that there is 
a large volume of demand with res­
pect to replacement of machinery of 
whatever industrial units we have got, 
and they have also a programme of 
new industries being set up, we only 
import capital goods to the extent o f 
18 per cent of our total imports. There­
fore I feel that the Government should 
consider the position if they seriously 
mean to industrialise.

In this connection I might also give 
an example of our neighbouring count­
ries. In China today—it is not from 
Chinese sources, but even from the 
United Nations sources it can be 
found—they have increased the per­
centage of their import of capital 
goods to nearly 35 to 40 per cent in 
the last three years. .1 would therefore 
urge upon the Government to consider 
this aspect of their import policy.

The next point I would like to sug­
gest is about the particular _ set of 
countries with which we have our 
international trade.
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[Shri K. K. Basu]
The Government in their own re­

port say:
“ There has been fluctuation in 

our international trades due to 
certain factors, the most important . 
of which is stock piling in the 
U.S.A. In view of our dependence 
on United Kingdom and U.S.A. 
mainly f«r our foreign trade, we 
have seen repercussions of it in 
our internal economy” .
Let us take the example of jute 

which is one of our main industries. 
When America went on stock piling we 
found we had a very favourable bal­
ance. When the stock piling wac over, 
it worked adversely against us. As a 
result of it there is recession in trade 
and there was certain depression in the 
mills and the jute goods could not get 
a very remunerative price. Subse­
quently the workers were affected. 
The mills had to cut down their pro­
duction and there were retrenchment 
and Government could not take any 
steps. We only got an assurance from 
our Minister that an Expert Commit- 

, t e e  is going to be appointed. I do not 
know when.

I would now like to come to shellac. 
We know at one time shellac was a 
good earner of our foreign exchange. 
There were large exports outside and 
most Dt our export was to the United 
States and the United Kingdom. When 
they stopped taking our shellac, we 
had an adverse effect on this industry. 
This shellac industry was run more or 
less as a cottage industry in Bihar, in 
Madhya Pradesh and in some other 
States. It had a very adverse effect 
and a large nurpber of agriculturists 
and ordinary workers were retrenched 
and they are suffering. Indian manu­
facturers are not wealthy. They can­
not compete strongly against their 
British counterparts. They had tv> close 
down and they are facing a crisis. I 
hope my hon. friend the Commerce 
Minister will not deiij it. We find that 
two years ago Soviet Russia purchas­
ed nearly two crores worth of shdlac. 
They have ceased to do it now. I do 
not know why. The Commerce Min- 
nister might say “Why does the Soviet 
Government not send a representative 
with a portfolio and a canvas bag to 
move round the country and enter 
into a contract?” We should not de­
pend on a particular set of countries 
who have a capitalistic and an. imperia­
listic policy. We find no attempts 
being made by our Government to 
open out new avenues.

Similar also is the case of mica. I 
am told there is a possibility o f a mar­

ket for this in Eastern democracies of 
Europe, especially Hungary and Czec­
hoslovakia— I do not know for what 
reasons we are depending on a par­
ticular set of countries. It will have an 
adverse effect and the Government is 
making no sincere effort to open out 
new avenues so that our foreign 
trade may have a stabilising effect 
and that our economy is not disturbed; 
because of our dependence on any 
country. And therefore naturally the 
purchasing capacity of the community 
is decreased and it ultimately shrinks 
the internal market.

There are some figures given in the 
journal “ Industry and Trade” . It is 
really surprising that while we have 
trade Commissioners in foreign coun­
tries, there is not a single one in coun­
tries like Soviet Russia, Hungary, Cze­
choslovakia and China who themselves 
have their own agents here. We do 
not say that we should sever our con­
nections with America or the United 
Kingdom. So long as they are favour­
able to us it is all right. But they 
should not be against the interests of 
our economy. We must have a stabili­
sing foreign trade. We feel that a 
country which wants to develop 
should have long-term trade agree­
ments with those countries who are 
willing to help us. We were told some­
time back that countries like Czecho­
slovakia, Hungary, Soviet Russia were 
willing to give capital goods. I would 
like to know why they were not taken? 
The Minister says, “ Why do they not 
come?”  I want to know what efforts 
we have made to get these goods in 
exchange for some of our goods. The 
world is shifting to the buyers’ market. 
Therefore it is to our interest. If we 
have long-term trade agreements with 
those countries, it will be most help­
ful to Us because we can get capital 
goods from those countries.

One more point. Many Members 
have already referred to foreign domi­
nation in the foreign trade of this 
country. Due to the shortage of time, I 
cannot give you figures but I can say 
with emphasis that not more than 15 
per cent, of our trade is controlled by 
us. Most of the foreign trade is con­
trolled by foreign agencies and with 
foreign capital. Therefore I would sug­
gest that in view of our planned econo­
my, we must have control over the 
export trade to develop our industries 
in such a way that we may have the 
benefit of the foreign trade.

I would like to refer to the protec­
tive duties. My friend Mr. Bansal re­
ferred to them. We have found that
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our Government has given help and 
protection to an industry which 
is controlled by the foreigners either 
by their men or by their money. We 
are here to protect our national inter­
ests whatever manufacturers we have 
in our country. We have the Lever 
Brothers and big battery factories of 
USA or U. K. If the intention of the 
Government is to develop our national 
industry, there is no point in our say­
ing, when British capital comes here 
and incorporates a company under the 
Indian Companies Act, that it is an 
Indian company. They get equal ad­
vantage along with our Indian indust­
ries. During the last debate, Mr. 
Chacko referred to the ball-bearing 
industry and the foreign interest there­
on. I hope the time has come for Go­
vernment to reconsider our position 
so far as our participation in the Ha­
vana Charter or the Imperial Prefer­
ence is concerned. It is for us to con­
sider whether we should get away 
from it. We must have independent 
trade relations which wiQ be to our 
best advantage.

One of the Congress Members said 
that We must inculcate the spirit of 
Swadeshi. I trust and believe that pat­
riotism will not .be lacking in our 
country and people will be willing to 
share the burdens and suffering to­

day to build up prosperity of to-mor­
row provided a loginning is made in 
the right way. I trust Government will 
consider these points.

Shii Bhagwat Jha (Purnea cum San- 
tal Parganas); At this fag end of the 
hour, when the stumps are to be drawn 
and surviving the bumper of Mr. 
Nayar and the nasty and mischievous 
googly of Mr. Nambiar in the offing, I 
feel that there is not much interest 
left in the debate but I feel that all 
the time I was hearing the speech, 
day in and day out the same criticism 
was being repeated. I am reminded 
of a line in Shakespear?

Tomorrow, tomorrow and to­
morrow,

It is a tale told by an idiot,
Full of sound and fury.
Signifying nothing.

I am sorry that it is not the policy 
of the Govemmenf; that is being crltjh
cised but the Mefnbers go out all their 
way to attack the Members of the 
Tariff Commission, If we, Members sit­
ting in this House feel that it is not 
the policy of the Government tout 
some other personal references are

to be brought into the debate, I do not 
know what for this Parliament sits.

Now, I come to the cut motions. I 
feel that quite a large nimiber of them 
have been tabled on Demands 1 and 2, 
to discuss the failure of the industrial 
policy of the Government of India. 
Dr. Lanka Sundaram, who is not now 
in the House, said that this Govern­
ment has utterly failed in the indust­
rial policy. It is very clear that the 
industrial policy has been laid down 
in the policy statement of 6th April 
1948, and very clearly elucidated by 
the Prime Minister on 6th April 1949.

Shri Nambiar: It is aU very old.

Shri Bhagwat Jha: If you want to 
speak, speak clearly. I am prepared to 
meet your challenge. Of course, you 
are incorrigible. (Interruption) .

Our friends opposite say that they 
speak for the common man. The real 
test of the Government’s industrial 
policy lies in the positive achievements 
in the field of production. It is true, 
as a man coming from an ordinary 
farmer’s family, I understand the im­
plications of this statement and I en­
dorse it. Let us see by this test if our 
friends opposite have any criticism 
affecting the policy of the Government 
in the field of industrial production. 
In the year 1952, in spite of the many 
difficulties and set-backs experienced by 
particular industries, the general index 
of industrial production was 128.7 com­
pared to 117.2 in 1951 and 105.0 in 1950. 
The most significant increase in pro­
duction was in the industry which 
most directly interests the common 
man, and I hope Mr. Nambiar remem­
bers that it is the textile industry. It 
hardly needs emphasising that a com­
mon man first wants .bread and clothes. 
I feel that in so far as clothes are 
concerned, tfie 1952; production was 
a record one providing a 25 per cent, 
increase in the per capita availability 
of cloth over 1951. In the field of 
other industries also, we find that the 
production was higher than in the 
previous year: I refer to steel, cement 
and other important industries that 
affect the average man. If these facts 
are wrong, my friends may contradict 
me. A significant increase ha.<? been 
achieved in the production of sugar, 
bicycles, sewing machines, electric 
lamps, olywood and chemicals, tho 
increase being over 15 per cent., 34 per 
cent. 71 1 per cent., 12:5 per cent. 33*9 
per c#nt. and 48.3 per cent.
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Shri Nambiar: What about shaving 
blades and s&ts?

Shri V. P. Nayar: There have been 
decreases also; let them also be men­
tioned.

Mr. Chairman: Let there be no in­
terruption. The hon. Member may pro­
ceed. I . 1 il

Shri Bhagwat Jha: A  man who is ac­
tually asleep can be woken; but to a
man who is pretending to sleep, it is
impossible to show anything.

Production in 1952 has marvellous­
ly increased in comparison to the pro­
duction in 1951 and 1950. If my friends 
feel that these figures are all wrong 
in the field of sugar, bicycles, textiles 
and other things, then, I plead help­
less before my friends.

Shri V. P. Nayar: Who denies that?

Shri Bhagwat Jha: From this it is 
clear that the industrial oolicy of the 
Gk>vernment of India has been suc­

cessful in the field of production.

So far as expansion programme is 
concerned, I think the Planning Com­
mission hasa provided the Five-Year 

Plan 94 crores for industrial projects 
and 50 crores for the developmet of 
basic industries. I think that the total 
investment to be made in the field is 
about 327 crores, out of which 94 
crores will be in the public sector and 
the rest in the private sector. About 
two years of the Five year period have 
already passed. From what I have 
said and from what I have quoted 
above, I feel that production and ex­
pansion in the industrial field have 
been successful so far as the present 
circumstances are concerned. No doubt 
we feel thajb-there is much to be achie­
ved now.

Shri Nambiar: Why?
Shri Raghunath Singh (Banaras 

Distt.— Central): To meet you.
Shri Bhagwat Jha: The Planning

Commission envisages an annual capa­
city of 20,000 tons of aluminium at 
the end of 5 years. I shall quote more 
figures to convince my friends.

Shri Nambiar: Confuse?

S ^  Bhagwat Jha; At present we are 
havmg 4000 plus 3500 tons of alumi­
nium. If this rate goes on, we feel that 
at the end of five years, we will defi­
nitely .be able to achieve the targets 
laid down by the Planning Commis­
sion. The expansion programme in the

case of the cement industry will also 
b6 realised by 1955 as the figures 
show. In the field of iron and steel 
also, negotiations are being made and. 
we hope that we will .be able to reach 
the targets fixed.

Our friends have criticised our im­
port and export policy. Before goii^ 
to that, I would like to say that in 
respect of many items, we were pre­
viously depending on imports. We have 
now reached a stage of self-sufficiency. 
Tlie" items in this field, my hon. 
friends may note, include hurricane 
lanterns, storage batteries, electric 
lamps, bicycles, small diesel engines, 
certain tj^es of farm motors, most 
varieties of electric wires and such 
other things. Several other new items 
are also now being manufactured on a 
commercial basis. They are in the field 
of Engineering: varied types of machine 
tools, cylinders and plugs for automo­
biles, etc.; in the field of chemicals 
also, we produce things on a commer­
cial basis. In my humble opinion, 
these achievements that I have quoted 
just now sufficiently prove that our 
industrial policy has been successful. 
For this our Ministers deserve our 
congratulations. In the eyes of my 
friends who believe in a different 
economic set up, I agree that in a 
totalitarian regime, the chariot of eco­
nomic salvation can be dragged swift­
ly than what we are capable of in our 
democratic set up. But I can say that 
where people conveniently die in their 
l)6ds, where dissenting thinkers,—I do 
not say. are kidnapped—disQopear 
overnight, it is not very difficult to 
carry out a programme. What we 
want to do in this democratic set up 
is this. We want to leam by the ex- 
periiences of two Mookei^jees sitting 
in the House, we want to benefit .by 
the knowledge of two Kripalanis. 
one a Member of this House and one 
outside. Within this democratic set 
UD. if we do not want any dissenting 
thinkers to disappear or be kidnapped 
or to conveniently die in their beds, 
we feel the progress will be definitely 
slow as compared to a totalitarian set 
up or a totalitarian regime.

Shri Nambiar: What is your sugges­
tion?

ShJi Bbagwa:t Jba: I am reminded of 
a proverb in Hindi which runs ag 
follows:

F F  f̂lcTT] *
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I am sorry, I have been quoting 
these figures and I have spent the time 
at my disposal. What I suggest is this. 
These figures show the results of our 
industrial policy and expansion. In 
our production we have achieved these 
targets in 1952 as compared to 1950 
and 1951. Further, we have this self­
sufficiency in a number of items that 
I have mentiond just 1̂ 0w. Still iX you 
feel otherwise, God help you.

Shri M. S. Gurupadaswamy: What
does the common man say?

Mr. Chairman: Do not mind the in­
terruption.

And one word by way of suggestion 
to the Commerce and Industry Minis­
ter about the fourth report of the 
Public Accounts Committee. I draw his 
attention to Para. 23 in which it has 
been suggested by the Public Accounts 
Committee that a judicial enquiry 
should ibe made, and officers who are 
responsible for the mishandling of 
State trading, thereby putting the Go­
vernment to a loss of the tune of Rs. 
55 lakhs, should be brought to book. 
I know when this bungling was done, 
the hon. Minister was not in office 
but now, it is his bounden duty to 
bring to book those officers who have 
played ducks and drakes with the pub­
lic money.

Shri Bhagwat Jha: You represent
the common man, but we also repre­
sent the common man, and definitely 
better than you ao your Party scored 
only 17 per cent. .

Now, i  turn to the question of em­
ploying Indians in foreign-controUed 

firms. My ho.i. friend Dr. Ram Subhag 
Singh, who is not in the House was 
very critical of Government policy. I 
feel that it is our right that Indians 
should be employed in the foreign- 
controiled firms. In other countries 
more than 50 per cent, of the country’s 
nationals are employed in foreign-con- 
troUed concerns, and I think that 
should be done here also, A Press Note 
which has been just circulated by the 
Commerce Ministry points out that 
in 1,060 predominantly foreign con­
trolled concerns, more than 75 per 
cent, of the superior posts crtrrying a 
salary of Rs. 1,000/- and above, were 
occupied, in 1952, by non-Indians. Of 
course, Indians predominated in the 
two lower salary groups, viz., Rs. 300 
to Rs. 499 and Rs. 500 to Rs. 999, get­
ting 99 per cent, of the posts in the for­
mer, and 85 per cent, in the latter. 
While we express satisfaction for the 
employment in the two lower groups. 
We regret that up till now—it was but 
7.5 per cent, in 1947—the employment 
of Indians in posts above Rs. 1,000/­
has been only 24.3 per cent. We are 
aware of the nature of the work. We 
appreciate the efforts done by the 
Commerce and Industry Minister in 
this field, but, nonetheless we desire 
that this percentage should be increas­
ed. Of course, I am not in favour of 
any hasty legislation to be put forward 
before this Parliament to see that this 
is done. What we want is this: that
this percentage of 24.3 must be increas­
ed. No foreigners should be employed 
in these firms, and efforts should be 
made to employ more and more Indian 
nationals in these firms.

If I had more time, I would have 
replied to the point about imperial 
preference that had been raised by my 
hon. friend Mr. K. K. Basu and others, 
but I feel, on the whole, the industrial 
policy of the Government of India has 
.been successful, and we fe^  under the 
able guidance of the Commerce and 
Industry Minister, ably supported by 

'the Deputy Minister Mr. D. P. Karmsir- 
kar, it will be more successful in the 
near future.

Shri V. P. Nayar: On a point of ex­
planation, Sir, the hon. Member who 
was just speaking— I did not want to 
interrupt* him— said that I was person­
ally attacking the Members of the 
Tariff Commission. It is entirely wrong. 
I said that a Member has been appoint­
ed in the Tariff Commission, and I 
brought it to the notice of the Minister, 
because this morning I niade efforts to 
get the details of his qualifications etc., 
form the Research Section, and I was 
directed to contact the Ministry. I im­
mediately telephoned Mr. H. V. R. 
lengar. Secretary to the Ministry and 
he told me that he just did not know. 
That is why I referred to it.

Shri Bhagwat Jha: If it is not touch­
ing the nose this way, it is that way. 
That is what my friend is explaining,

Shri V. P. Nayar: If the hon. Mem­
ber has understood that I was person­
ally ridiculing any Member of the 
That is what my friend is explaining.

3TK2RT 3ft?: ^

I  f^RFTT 1% ^  t r h T I
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^  % ^^TRT f̂RT I

^  ̂  I  % WT # ^
^ ^  «n

^ ^ «l»l
^  ?nRTT «rr f^+di «tt i

% r«i^n ^  ^  ^  ^
Vt)H<( vl4l  ̂ ^  I ^Pt)»1 ^
^  I pî lf 5̂fWf̂  | f ̂ T<
f w  ^  % ^ m ^  ? fk
^ r fq ^  ^  ^  «t>)RiRi ^  »rf I

^  I ^ = n ^  ^  fiTvRft <ft i
^  ^ft^ % T̂T

V9 ^  TTT fim^TT «TT, ^  ^  ^
^ ^

^  ^  ^  I ^
ftFRft ^  ^  ^

«fr, ^  ?rnT ^ ?TR TO
^  I ^  ^ ^

^iT^ ^  I ^T^rf %
^  ^3R^ «T ^  ^  ?JTO

^  ?f>TT# ? fk  OT ^  qr  w  
vt^tI  ̂w ^  I

TTPft ^  «(ld ^ % ^^TFT ^

f^dH 'fl<sTi  ̂ ^ ^  ^>Fr ^  WRT '317̂  ^ 

?fV  ̂ \̂M'̂  ^  ̂  f̂ RTTT T̂RT
Wt^, ^KT ?nf^ r^a»fl 

<{̂ l̂< '41'?l ^  ^  ^  ^T^rf % •̂>1*1 ^  
w w n  I ^Tff ^  ^F3T ’̂T

^  ^  ?f\T T̂fT *TT TO
^^tI i

15.VV9 ^  vTR ^  ^  Ŵ rff %
^  r^»^tdM ?TRT ^  ^

^  ^  ^  ^  ^  ^ ^  
^  I ^  ^  T R R TT,

3T?TFsr ?<k
tiK>iqifq«h 5Prt ?ftr r.v»iqi«l ^  ilK'lHH 

Ŵ TFT = ^ ’ ##jft ^  ^  T ^  ^  I ^  

^  IT  ̂ ^  ^  t  ^  fe?r ^  
^  TT3nw ^ ^  ^
^  ^  ’gj: TOff ^  ^  ^

^  ^̂ TFTT I Trnjwt ^  ?rflf I  I
^  ^  #* ^F[  ̂^ I

t  ^  ̂  dlvŷ q ^  I  I ?nT  ̂
?TR> t̂ *̂ ) ^ ^  *11'Ĵ 'H ^dI

^  ^  «ft, ^  «fr, ^

^  ^  ^  ^  ^  ^  ’if  ̂
T^^nfhr # 5 n r  %

^  ^  I  ^  m m  ^Ffirqt
^  I ^Sfk^ 2Tf ^  ^RRT # ^
^Him" I  ^  ^  ^  ^  #  T̂̂ zfhT 
^ I ^di ^ ^  't>iM̂  % Iw r̂nf)

f; # ?TT̂  ̂
^  ^ ?t1t  W  ^  WIW5T -dmdl
^ d<+^  ̂^  T̂=rr si^qi ^ I
W  5TRT ^  t  ^  ^nfeff ^  ^ R ^
^  ^  ?ftT ^  ^  di'Hn
#  fnr^««iHi ^rff^  i 3̂^  ^

^TPT ^̂ 1 ^  d T^^  ^R *̂t>̂  ^ I

? R ^ ^ ^ f S 5 f w | l  ? T 5 r ^

^  TO qr #fer (per capita)
% ^ I  ?i1r %
5H<!̂ i«ii ^ ^  ^  ̂ wr I  I

^^RT 3T^ ̂  'doai ^ ^
qf Hl'»|qM I;' ?ftT ^
% *i'fl^< ^ ^  ^  f̂ >y cR^^  
enrnTT^iPTi



 ̂ I  I

«i'M< ^ ^ftr
^  %  M W  + l < *  < ^ a i  I

m  f ; WRT ^
^i<fi ^T< ifti' I

^̂ vfPTT TRT ^  I  
^  5RjTTi‘ fl̂ ga ^  ^

■̂̂ Rrt T̂ <4^ ^ ^  ^  ^+1^ w  
^  ^  I ^ TTT^  ^  %

f̂ ^TPsff f  ^  ^  ^  f r p ^

^ I T̂ l̂T Hi '̂al 'Mi'Jl
^  'M’H 3t^  ^  ^  ’̂ T̂ rnTT 'STPT ^

^  ^iTTTT ^

^  ̂  ?rorr I  STHF̂  #■ 27̂  ̂ T#F?
^̂ 1̂1 TOT ^
f t  qr q m  ^  ^fRff ^
? fk  ^  ^nrpft =^rf^’ ^  f%

^ft^ ^  ^  ft?r ?T% ? fk  w fV

^  T O  ^  ■ ttphIit Tpfi- ^  % sjn?T
I 5TfJT^f%p- 

t  f% T̂FT ^  f^<dl ^
^ | l  ^  1TFT

I ^  f t r  ^  ^

^  W T  ^  ?T1J»TT
^  ^ ?ft7: t̂»TT m T̂̂
^  ^  ?sfk ^HTR ^  27̂

■^T^ «ft f% JHj# ^  m j[fk^  qrw ?r|f 
^  «TT I W  TO  T?: ^

^rf|q ? fk  «TO ^  =^rf^ %

^  ^  ? fk  T O  % T
TO ^  I

^  TO^ % ?TfTO #  T O ^
^  ^  €qpT t̂tttt'^r p r
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f  I ^ T P R T

^ T ^ | i  ^  q r ^  =TO
t , ^  ^  t> ’TT^

+1 ? f t T I  ^^FTFT 
^ ^  ^  ^ d̂»fl d̂ *râ
^  ^  ^  ^  ^  ^  

^  ? T T W  ?T ^  ^  I

% '̂ ♦iM #  Y!( ^  ^
t W r t  ^ ?ftT w  ^  ^
w  TO ? fk  ^
C<î t», fr r r , ^ ^ 0  'SPT  ̂ ^
^ R ^^ rnrr^i ^  ^
^  ^  HlfVfdM ^  P̂TT ^ ^  ^
^  ^ F F T  ^  ^3TT^ ^  I

^  <|f̂ +<?i ^  ? K 'Sft̂  ^
^  ^ n x h R  ^ ft*T  ^  ^  %  H + H  f ^ +

^  I  t e  t  i f k  ̂  ̂

^  =^Tf̂  I ^  ^  ^
^^TTT ̂ t r r I  ^  ̂  T̂RT % 
qftf ^+MlfH^ci qr ^+Pi+H #?T #5TT 
TO T =srrf^ ^  ^  ^  (survey)
^  ?fk ^  ^  ^

?T% I

^  ^  I  ^  f r
9 ? tT h 5 n T O # ^ | i
'*liMM 'JiT>\t^n[^qi ^  ^71^ sff

^  ?R- ^  ^  ^rf 
^ TtTO T^  #  I  ^  ^  ^  ^  

I I e.o  q p R T O t ’ ^ ^

%  ̂ =^  f  I
I  f¥ ^  ^T w pff ^  t̂sttt 

^  f̂ iwdi I  I
^  ^  ^nff q r «tt %f%?r ?r  ^  

^  q h w  ^  fimm-
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1.1 fRRTt ^  ^
^  ferr p rr  ^ i 

^  ^  ^  ^  
5 ^  I  \

^  ^  ^  ^  ? T f ^  WTT

t  ^  T^RT W T ^
I I iPR im^ <Nt iv̂hPT

^  TOR ^̂ TPT ^ ^

^  ^ I

x+ K  +)<<<?n fn^dl

I  I ^  ^  ^  I  I ^
3PFT ^  ^  ^T3^ -R I
f̂+»T «t>̂ fen '3lldl ^ cRTR’

^  T̂5qt 5^ 5ftr ^  fen
^cIT I  I ^  I  1% ^  
f̂TTW ^  ^iW  ^  ^^hrwr ^ i 
n̂7?T ^  »T^ ’Miai ^  ^  ^

Pr r̂ 5̂tt̂  11  
% T̂TT̂  % ^ftwr t  ?ftT

»

^  '*TR̂ ^ ^̂TRT
r̂tzRT fen ŝTRn I  I ^

^<lv»n^ ^  ^  ^  %
f ^ pH^Hr^^rrf^i
ô-vy fSTR ^  |TT f ?f|7 ̂

^  r̂d̂ lr w n  ^nn 11
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Dr. M. M. Das: I rise to discuss the 
present jute policy of our Government. 
Frankly speaking, I think I must admit 
that I can make out neither the head 
nor the tail of this policy. After devalu­
ation, when our trade relations with 
Pakistan were severed, when Pakistani 
jute could no longer be imported into 
this country, the jute producers of this 
country were the mainstay of our jute 
m ills  as well as the Government. The 
jute producers then were pampered, 
lured and inspired to produce more and 
more jute, even by conversion of paddy 
lands into jute fields. The west Bengal 
Government were asked to inspire the 
cultivators to convert their paddy 
lands into jute fields and the P’ood 
Ministry gave the West Bengal Govern­
ment their word that they would com­
pensate for the loss of grain. A  vigo­
rous compaign was raised throughout 
the jute growing areas of this land, for 
more and more production of jute; it 
was called the integrated self-suffici­
ency, self-sufficiency not only in food- 
grains, but in agricultural raw materi­
als like cotton and jute. Crores of pub­
lic money were spent on this. Ag a 
result of this encouragement from 
Government and the price incentive 
offered, the production of jute in this 
country increased very rapidly.

When the stockpiling in America 
and some other countries of the world 
came to an end, the price of jute goods 
as well as jute came down because of 
the depression that set in. The seller’s 
market was converted into a buyer’s 
market, and the price came down. The 
final blow has been dealt to the jute 
growers by the recent trade agreement 
w’ith Pakistan. I ask this House to con­
sider the condition of the jute growers 
of this country. Having been inspired 
and lured by Government, they have 
produced more jute. But now Govern­
ment have imposed a ban on the ex­
port of jute. this jute cannot be 
sold outside India nor are the Indian
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jute mills buying Indian jute, because 
they prefer to buy Pakistani jute. 
What will the poor peasants do with 
the jute? What is their holding capa­
city? My information is that the com­
paratively poorer section of peasants 
have sold their jute at about Rs.8 or
9 per maund, very much below the 
economic price. Only the compary.tive- 
ly well-to-do peasants have still got 
the jute wiih them, and they have not 
sold it yet. And the Indian mill-owners 
are w'aiting for the holding power of 
these peasants to be completely ex ­
hausted. The hon. Minister of Com­
merce and Industry on more tiian one 
occasion, has refuted the charge that 
this recent agreement with Pakistan is 
a potent contributory factor to the pre­
sent slump in the raw jute market.

But am I to tell our hon. Minister 
of Commerce and Industry that in an 
already existing depressed market of 
a certain commodity, the import of 
even a small amount of that cpmmodi- 
ty—nay, the very talk of import—is 
liable to cause more depression in that 
market? There may .be potent factors, 
justifications and desirability for hav­
ing a trade agreement with Pakistan. 
But the fact remains that our Govern­
ment have let down the jute producers 
of this country #very very badly. This 
Government of ours cannot absolve 
themselves of the charge that they 
have sacrificed—rather murdered— 
the jute producers of this country at 
the alter of political expediency. 
ilnterruption). The Minister said yes­
terday that the IJMA had been re­
quested to buy Indian jute, and that 
the IJMA had given their word of 
honour that they wou#d buy Indian 
jute. I know that the Indian jute mills 
will buy Indian jute. But when? Their 
policy is, as I have said before, to 
wait till the holding power of the 
Indian peasants who are proverbially 
poor exhausts completely. Then and 
then alone these mills will buy Indian 
jute at a much lower price than the 
economic price.

You have given this opportunity to 
me and I have been able to ventilate 
a grievance which I genuinely feel 
in my heart, I am grateful to you. Sir, 
for this opportunity which I do not 
like to take undue advantage of by 
extending my time.

Shri Karmarkar: I have been very 
closely watching the points that were 
raised by the various speakers, and 
though the amount of abservations 
has been very large, I find that the 
points raised have been comparatively 
very few. I should observe that apart
48 PSD

from vehement observations on one or 
two subjects, all the other observa­

tions— important observations—were
more in the nature of suggestions than 
of any vigorous comment. I am very 
happy. Sir, that today’s debate has re­
vealed one fact more clearly than any- 
other—that this year has again shown 
continuous improvement in the work­
ing of the Ministry and the working 
out of our policies.

I shall between now eind the time 
of our rising for today dwell on some 
aspects regarding two principal ques­
tions that were touched upon in today’s 
observations— f̂irstly, about the import 
ana export policies and, secondly, 
about cottage industries. When we 
judge of import and export policies, I 
thinK we nave to take into considera­
tion not a short period but a fairly 
long period. We are now in a position 
to assess objectively the results of the 
working of our policies during the last 
three or four years. When we recall 
to our own minds the vairious shortages 
in consumers goods, in capital goods 
and in raw materials that were obvi­
ous about four years ago and compare 
the position then with the position 
now, I think it will be obvious that 
our foreign trade policies have very 
substantially produced results healthy 
to the economic interests of the 
country. The task was difficult because 
ultimately what we import naturally 
depends exactly upon what we are 
able to export. And in the world of 
the last four or five years with its 
changing vicissitudes, one could never 
foretell with any measure of certainty 
as to what trends the prices would 
take or what trends the various poli­
cies of other countries to whom we- 
exported our goods would result in.
I find, for instance, that during 1948­
49 our exports amounted to 453 crores 
and the next year it was 506 and odd 
crores. During 1950-51, it was 601 
crores and during 1951-52, it was 732 
crores. Now, we have to adjust our 
import policy according to our foreign 
exchange earnings. We have all along 
.been following a consistent policy. 
Naturally, in regulating our imports, 
as we have to regulate if we do not 
want to let the country go to chaos, we 
have to frame an order of priorities. 
In that order, food requirements had to 
come first. Whatever else we imported 
or not, we had to have our imports of 
food to keep the country going, to pre­
vent starvation. Then we saw that how­
ever difficult our foreign exchange 
position might be, otir production, in­
dustrial production must have a high . 
place in the order of priority. There we 
had given siilBcient miportanee to the
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[Shri Karmarkar] 
raw materials for industry, for instance, 
cotton and jute and other raw 
materials.

We had also to pay very great impor­
tance to the import of capital goods. 
The consumer requirements came last. 
In fact, an asses^ent of last year’s 
imports will show that our consumer 
requirements hardly exceeded about 10 
per cent, of our total imports. If we 
compare this year with our position
4 years *t)ack, we do not see any com­
plaint on behalf of any industry that 
we have in any way starved it of capi­
tal goods or raw materials. In very 
difficult times we stood by them—both 
the private sector and the public sec­
tor— ând saw to it that they got the 
raw materials and the capital goods 
that were necessary. If for instance, 
this year capital goods has shown a 
decrease, it is because we had capital 
goods sufficient for the industrial pro­
gress. As even my friend Mr. Basu will 
agree, apart from the import of capital 
goods there is the financial investment, 
the technical know-how and capital 
goods come only as a means and only 
one of the means of industrial deve­
lopment. Ultimately, you cannot in­
crease the pace of industrialisation by 
mere indiscriminate import of capital 
goods. I note that there has been suffi­
cient import of capital goods. In 1949­
50, for instance, we imported 108 
crores worth, in 1950-51, 82 crores
worth, in 1951-52, 99 crores worth and 
during the period April to December
1952, nine months,— t̂hey call this 
period one of depression— it is again 
63 crores.

Now apart from the single and singu­
lar complaint from my hon. friend Mr. 
Basu, I have not heard any complaint 
from any industrial sector whatever 
that We have denied to that sector 
or to that concern a legitimate import 
of capital goods. As I said, some ob­
servations were made— Î thought they 
were a bit hasty—about our import poli­
cies. We have all along followed con­
sistently the policy of keeping to the 
minimum what we call luxury goods. 
Now, under the increased import 
duties, which we think will keep the 
imports just to the required minimum, 
we have recently permitted the import 
o f  what might be called— t̂hey are cer­
tainly not—by some people as luxury 
goods. In view of that position. I think 
the House will appreciate that by and 
large—  there might be an omission here 
and there might be an omission there 

— our import polici^  have fairly w oik - 
ed to meet the needs of the country.

Something was said for coaxing our 
exports. As our industrial develop­
ment proceeds, our exports also natu­
rally change. Just as they change in 
volume they also change in their cha­
racter. As this House is aware, we 
were exporters of raw materials and 
importers of finished goods. Now our 
foreign trade has changed. We have 
been increasing the volume of the ex­
port of finished goods; we have been 
decreasing the export of our raw ma­
terials and also decreasing the import 
of finished goods.

[M r . D eputy-S peaker in the Chair]

We have been decreasing progressively 
our exports of raw materials and ex­
porting more and more of our finished 
products. I think the House will agree 
that that is a very healthy trend. We 
have been also trying to see that ex­
port promotion is done as effectively as 
possible. I think there is some mis­
apprehension in some quarters as to 
the function of Government in the 
matter of export promotion. For in­
stance, a friend once asked me, “ why, 
for instance, do you not take up the 
advertisement of our goods in foreign 
countries?” . There is saoiething to be 
said for it as far as the exports of our 
cottage industry products which are 
vulnerable and which are in need of 
our specific aid are concerned, but sup­
posing tomorrow we go on putting up 
advertisements on behalf of the Gov­
ernment of India in respect of pro­
ducts which are manufactured and 
which we are in a position to export, 
I think that that would be a thing cer­
tainly uncalled for from Government. 
We are anxious to give, and we have 
aU along been giviag, all possible aid 
to private industry to push its goods. 
We have our various trade offices who 
are always eager and anxious to render 
the best possible aid to enterprismg 
exporters. We have a trade promotion 
section here. In fact, we have various 
sections dealing with various territori­
es. We have a section for America, j j r  
Europe, and so on. I would not .be able 
to give the exact figure, but the num­
ber of enquiries received by our office 
at Calcutta runs into some tens of thou­
sands. All these enquiries have been 
regularly attended to, as also the en­
quiries made from our trade offices 
abroad.

Something was said about care 
being taken about the quality o l oot 
exports. There again, we are m entire 
agreement that w e should take good
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"^care of our quality, but I hope the ' 
House will appreciate that government­
al effort in that direction is bound to be 
limited, unless it wants to arm itself 
with powers of saving that such and 
such goods shall not be exported. It 
may be that in certain sectors We may 
have to take such powers, but largely 
at the present moment, it depends 
much upon the industrial producers to 
see that their expoi:ts are helped by 
their own efforts. When I was recently 
m some of the South East Asian coun­
tries, complaints were made to me by 
some of our own countr3nnen about our 
textiles, for instance. They said that 
supplies were not according to samples 
or else they said that supplies were 
easy to obtain from Japan, be­
cause they could quote a particular 
number for a particular type of textiles 
and you would get exactly what you 
want. They had other minor complaints, 
for instance, that our packings were de­
fective, with the result that half a yard 
of cloth went waste. All these com­
plaints were there, but as I said, they 
were minor. But from the point of 
view of our long-term interest, I think 
our industrialists will do well t o  see 
t o  it that our export promotion does 
not suffer on account of any remissness 
on their part.

Then something was said about the 
employment of Indians in foreign firms. 
Time is running against me and I 
would not take the House through any 
figures. I am quite sure that it knows 
and will definitely appreciate the steps 
being taken by my colleague in respect 
of this question. In fact there is a 
double way of dealing with this ques­
tion. One is regulation, taking powers 
by law, and saying that no foreign firm 
from tomorrow shall employ any fore­
ign personnel. There is also another 
way of doing it, that of applying a 
little pressure or persuasion, so that 
in course of time the employment of 
foreign personnel will, go down and 

down to a satisfactory extent. Some­
thing was said about some firms not 
giving the information asked for. That 
is a fact, but if we do not get the in­
formation, we have our own way to 
see that they do give the information. 
We have no doubt tiiat not a single 
foreign firm will remain uncovered by 
our request. Any firm that is found to 

irresponsive will be persuaded to 
give the J^formation we have asked 
for. Most of them have given it willing­
ly, and it is found that in the higher 
posts the proportion of Indians to fore­
igners is at the present moment near 
about 25 and 75 per cent. It is not 

possible all of a sudden to eliminate 
this, unless tomorrow we take the

power to say through tl^  goodwill o f  
this House that no foreign firm shall 
do business here. We do not think that 
that action is called for today. We are 
hopeful that the present measures now 
being taken will prove effective and 
will prove sufficiently and effectively 
persuasive so as to achieve the results 
year by year within a measurable 
period of time. On the essentiality o f it 
We have no difference of opinion.

Shri K. K. Basu: Why not try to give 
the break-up of that also? Over Rs.
1,000 is too wide a term.

Shri Karmarkar: We believe a little 
in a wider term, not a narrower term. 
It suits people in the Opposition to be­
lieve in narrower terms, because it is 
easy.

Then something was said about 
agreements. I am quite sure tiiat the 
friend who raised this point will not 
expect me to give a detailed reply. The 
same point was raised in the other 
House by the same section when a reso­
lution was brought forward cisking us 
to enter into long term agreements with 
certain parties. After listening to the 
arguments of Government, though 
there was not full satisfaction, the 
Member of the group to which my hon. 
friend who referred to this point .be­
longs, thought it reasonable to with­
draw that resolution. He was apparent­
ly satisfied that the Governnient were 
in their own doing about the best they 
could.

One point I shdtld refer to: that is 
in respect of our foreign trade. Accord­
ing to them we appear to be making 
a distinction. My hon. friend Mr. Basu 
asked us: “Why is it that we always 
rely upon the U.K. and the U.S.A?”  In 
foreign trade, as is obvious, it is not 
a question of reliance at all. We have 
our goods; we put them before the 
world market. We want some goods: 
they are to be had in the world 
markets. Now, when we issue an ex­
port licence it is up to the exporter to 
export his goods to any country what­
ever. We do not demarcate it. We 
do not say; go to U.K., or Soviet 
Russia. He is free to enter into a 
favourable bargain anywhere.

When it is an import from soft 
currency area, we say: “Here is a li­
cense for you; go to the best possiJble 
market in the soft courrency area; 
wherever favourable terms obtain, go 
and buy your requirements.”  In these 
conditions, we have thought it advis^ 
able in the interest of the country not
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to bind ourselves by bilateral agree­
ments in a quantitative manner. In the 
first two years after freedom we 
thought that that might be advantag­

eous. But many a time it proved dis­
advantageous. Whereas we were com­
mitted to export a particular quantity, 
we were not able to import the whole 
lot stipulated. Ultimately you cannot 
coerce an agreement into execution. 
Last year in respect of particular

. country where we had expected our ex­
ports to go to a particular quantum we 
found that ultimately they imported 
from  us about one-fourth of what we 
liuad exi>ected. XJnder those conditions 
We have come to the conclusion that a 
general exchange of letters indicating 
the lines, the items which w'e could 
send out. and which we want to im­
port is much more advantageous to us 
than entering into a definite agreement 
quantitatively as also in value.

Now% my hon. friend will be interes­
ted to learn—he was very modest in 
mentioning the countries to which he 
wanted to draw our attention, though 
we could make out what he meant— 
that with Czechoslovika—I am sure he 
knows that— all along we have had the 

best of trade relations. Though it be­
longs to a particular .bloc, it does not 
make a n y  difference in the cordiality 
which has all along existed between 
Czechoslovakia and us. We have got 
the best from Czechoslovakia; Czecho­

slovakia has taken from us the best. 
Conclusion of some of these agree­
ments takes some t o e .  There was a 
talk of an agreement with Soviet Rus­
sia also and may be he may consult his 
own sources why that proposal has 
not materialised into an agreement.

Shri K. K. Basu: There is no ques­
tion of verifying from any sources. 
What I wanted to know was what was 
the special effort made.

Shri Karmarkar: That is the point 
I am on. I have wasted the last five 
minutes, if my hon. friend has not 

understood me. With a mere agreement 
it is not possible to develop effective 
trade with a country. We have no 
agreement with U.K. apart from pre­
ference on a few items which are bene­
ficial to ug both. We have no agree­
ment with ihe U.S.A., or with the 
Soviet Russia. Now the fact that we 
have little trade with Soviet Russia 
has no bearing upon the absence 
o f  an agreement, because inspite 
o f the absence of an agreement 

with U.K. and U.S.A:, any binding or 
committing agreement, trade is free 
with them. Normally we export what- 

\s possible. My hon*. friend will

know from statistics that a major part 
of our trade is with these two count­
ries, inspite of the fact that there is no 

agreement with either of them. He may 
perhaps retort that it is due to vested 

interests and all that. That is not tiie 
point. Replying at -this late hour, I 
should not like to keep the Members 

for a longer time.

Shri K. K. Basu: Why could not
something be done at Governmental 
levei? Tiie Planning Commission ac­

cepts the possibility of getting capital 
goods from Czechoslovakia. The point 
we want to know is what efforts are 
being made by CJovernment to get 
capital goods.

Shri Karmarkar: I may assure my 
hon. friend that if there is anything, 
useful com.n^ irom Czechoslovakia we 
will struggle to get it: they will also 
get goods from us—tiiere is no doubt 
about that. But my hon. friend has 
somewhere at the back of his mind an 
unreasonable assumption that we look 
askance at certain countries. That is 
the fundamental error which vitiates 
all his further judgment. That is the 
difficulty. In that matter, as my friend 
will appreciate, that is a malady in 
which the patient has to be nis owri 
doctor, and certainly my friend will 
not accept that.
7 P.M.

In conclusion I should like to -ay 
that something has been said with re­
gard to cottage industries. Our friend 
Prof. Agarwal said that the swadeshi 
spirit has to »be developed. I think that 
whenever it is said that the swadeshi 
spirit needs to be developed the one 
party that is normally addressed is the 
Government, about its stores purchas­
es. I think the House is doubtless 
aware that in our stores purchase w e 
always give preference to indigenous 
products. Recently the Government of 
India have also resolved to give â  
price preference to cottage industry 
products, quality being assured. It has: 
been the Government’s policy not oniy 
now but for a long period of years. 
There is no doubt about that. Govern­
ment agreed that the swadeshi spirit; 
needs to be encouraged. Not in a 
wrong sense of the word. We are not 
in a position to say whatever be the- 
quality, if it is a swadeshi razor blade 
cut yourself with it. That is not the 
point. Government will support and 
Government are aware of the strides 
made by indigenous industry during 
the last few years. But in the interest 
o f the nation we have to take care that-
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tbiis poJicy does Aot leajd to deteriora­
tion of indigenous induistries. If tnat 
position is accepted and if after these 
debates hon. Memi^ers of this House, 
including our friends from the Oppo­
sition Group, also devote a little time
I think Government’s work also will be 
lightened. It is not Government that 
creates an atmosphere. Ultimately, as 
our friends opposit|> also know, go­

vernment is the creation of the people. 
If an atmosphere is to be created we 
do not look up to the Government. Of 
course for setting an example it must 
take the lead. But ultimately the whole 
lead has to come from the people them­
selves and from the leaders of the 
people which this hon. House r^ re - 
sents. With regard to cottage industries 
we have taken a positive attitude. As 
my esteemed friend knojre we have 
had three Committees. These Commit­
tees are constituted with the best per­
sonnel available and Government are 
quite sure that the efforts of these 
Committees will result in fruition and 
good success.

Mr. Deputy-Speaker: I have to make 
an announcement about tne worit on 
tne bin, ŝ tn, 14tn and 15th. On tne 
6th and 7th tne Demands relating to 
the Ministry of Finance wUl be dis­
cussed and they will be over on the 
7th. The Budget will conclude on that 
day. That day evening possibly the 
Appropriation Bill may be introduced. 
But if hon. Members would like to dis­
cuss it I shall allow it; I would like 
the consideration to be taken on the 
8th. After that is over, the &th, 9th, 
14th and 15th will be devoted for the 
Finance Bill. If any portion of the time 
on the 8th is taken up for the Appro­
priation Bill, to that extent the time 
wiU be extended for the Finance Bill 
on the 15th, but it will close on thiit 
day. Ail the stages of the Finance Bill 
will be finished in those four days 
The House now stands adjourned till
2 P.M. on Saturday.

The House then adjourned till Two 
of the Clock on Saturday, the 4th 
Apnl, 1953.
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